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MR. DEPUTY CHAIRMAN : He says
there will be an inquity into it.

SHRI A. G. KULKARNI : Mr. Bhupesh
Gupta knows. . .

{Interruptions)

SHRI BHUPESH GUPTA : I say a CBI
investigation is called for. You seem to be
coming to his rescue. He is quite capable of
defending himself. I say a CBI investigation is
called for. Do you support it ? You get up for
sugar cooperatives . . .

(Interruptions)

SHRI K. R. GANESH : Conscious of the
responsibilities that this mandate has given to
this Government, conscious of the new forces
that have come up in this country, conscious
of the new unity that has been achieved
between all the democratic forces even though
some Members on that side may not like it,
conscious that a historic role has got to be
played and our people have got to be
mobilised in their hopes and aspirations, I am
sure this Government will implement the
various mandates that the people have given
with these wotds I commend this Bill to the
House.

SHRI NAWAL KISHORE : Just want to
say that the honourable Minister has not
spoken a word about economy and austerity
nor has he pointed out any positive steps
taken so far in that direction. May I know
from him whether there would be any ceiling
on Government expenditure, that is, on the
money being spent on the upkeep of the
Ministers and other high dignitaries of the
Government, and on their pomp and show ?

MR. DEPUTY CHAIRMAN : Mr. Minis-
ter, do you want to say something ?

SHRI K. R. GANESH : No, I have said
enough.

SHRI BHUPESH GUPTA : Sir, one point I
raised about the Minister trying to buy a
house. I would ask him to request the Prime
Minister to call for an explanation from every
Minister as to whether. . .

(Interruptions)
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MR. DEPUTY CHAIRMAN: The question
is :

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the consolidated Fund of India for the
services of the financial year 1972-73 as
passed by the Lok Sabha, be taken into
consideiation."

The motion wai adopted.

MR. DEPUTY CHAIRMAN : Now we
shall take up the clause by clause consideration
of the Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI K. R. GANESH : Sir. I move :
"That the Bill be returned".
The question was put and the motion was

adopted.

DISCUSSION UNDER RULE 176

SuICIDE BY DR. Y.H. SHAH, SENIOR
AGRONOMIST, INDIAN AGRICULTURAL
RESEARCH INSTITUTE, NEW DELHI, AND THE
CIRCUMSTANCES RELATING THERETO

SHRI BHUPESH GUPTA (West Bengal) :
Before 1 take up the discussion, I have one
submission to you. When this matter came up I
suggested that we should be given chance to
move a resolution for the appointment of a
committee also or at least a chance to record our
recommendation to the Government that
Members of Parliament should be associated
with the inquiry that may be conducted. Now,
Sir, under this Rule, after the discussion nobody
can give amendment to a Resolution of this,
kind. Therefore, let the discussion take place.
But at the end of the discussion, you can give us
permission to move a Resolution in order that
we can recommend to the Government that the
Members of this House should be associated
with the inquiry. This, I think, is a reasonable
demand and a compromise.

MR. DEPUTY CHAIRMAN : But under
this rule, there can be no amendment.
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SHRI BHUPESH GUPTA : I cannot do it.
If it is a motion for consideration, then o"
course anybody could have given amendment
and having considered the amendments the
House can recommend that such and such a
thing should be done.

MR. DEPUTY CHAIRMAN : It cannot be
done now.

SHRI BHUPESH GUPTA : What is the
remedy ?

MR. DEPUTY CHAIRMAN : You ran
give your suggestions.

SHRI BHUPESH GUPTA : That of come I
will make. But give us permission at the end
of the debate to move a Resolution.

MR. DEPUTY CHAIRMAN : 1 do not
think it is possible. You can make your
suggestions.

SHRI BHUPESH GUPTA : Anyway I
shall come to that later.

Sir, when we read the news about the death
of Dr. V. H. Shah of IART, we were all pro-
foundly shocked. Before that Dr, Joseph had
committed suicide and we had the occasion
to discuss the matter in the House. Later it
was followed by a suicide of another scientific
worker of the NDRE Shri S.S. Batra of
Bangalore who drowned himself. I understand
that yet another scientific worker in Kalyani in
West Bengal, committed suicide. Now we
have got Dr. Shah who right in Delhi commit-
ted suicide. In no country such tragic instance
like this—when scientists out of frustration and
with the feeling that they have been aggrieved
committed  suie'de—happens and therefore
when they put an end to their lives, it becomes a
serious matter. [ do notknow in how many
countries such things are taking place or have
taken place. We had, some of us, to live
abroad sometimes and we never came across
instances of this sort. We read newspapers, but
we do not get instances when scientists in
other countries commit suicide because they
feel that they are ill-treated by the authorities
who are supposed to look after them. There-
fore, this by itselfis a serious matter for
the Government to take note of and take steps
to remove these circumstances, but unfortunate
ly this Government is not doing so.
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The statement by Shri Fakhruddin Ali
Ahmed in the other House and Shri Annasahcb
Shinde in this House shows lack of awareness
of the seriousness of the situation and also the
problems connected with that and we are sorry
that the Government does not view it in the
way it should much less move in the matter to
set things right.

I know that I am suffering from certain
limitations, not being myself a scientist or
in any way associated  with the
functioning of scientific institutions. In the
beginning I wish to say that I am one of these
who wish well to these institutions and other
scientific institutions and if anything is wrong
it should be remedied, but on no account
would I like them to be denigrated or run
down. Here we are not concerned, with the
individuals as such. Here we are concerned of
course, with the well being, prosperity and
success of these institutions. We are here
to point out certain things which have gone
wrong in the management of the institution,
certain things which have gone wrong
with men in authority and, in tiiis particular
case, to begin with, Dr. Swaminail.au or
Mr. Swaminalhan, who is concerned with it
as the Director-General.

Now, Sir, we would like things to be set
right and as I said, Sir, it is not possible for us,
at least for me, to give any opinion as to who
is more qualified and who is less qualified.. I
am not a scientist and so I cannot evaluate this
thing and come forward with an opinion of my
own. We have to go by what others have said
and also we have to leave it to the expert and
competent opinion in such matters. Therefore,
Sir, my case is not that somebody is more
qualified and others are less qualified or vi'e
versa for the simple reason that I am not in a
position to give an opinion on that specific
and delicate point.

But, at the same time, 1 cannot shut my
eyes to the fact that favouritism has accumu-
lated in high positions in the Institute so
much so that some people at least have no
faith in the management and go to the length
of putting an end to their lives- Sir, I am not
one of those who would committ suicide in a
comparable situation. But I would like to
fight, fight for my cause and hit against those
who are indulging in malpractices,
corruption, nepotism or other irregularities.
But, Sir, we are forced with a situation in
which people do commit suicide. Now. it is
not a question of sentiments being aroused.
Who will not feel hurt if one of the scientists
in the country puts
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an end to his life in this manner ? It is a matter
of deep concern and sorrow for us. Therefore,
emotion does come in here, whatever may be
the other considerations. Sir, the very fact that a
scientist has put an end to his life is in itself a
consideration which should overwhelm us.
Therefore, a little emotion will be aroused in
such rases also and it should not be taken that
emotion alone is persuading us to take up this
matter.

Sir, we are interested in the proper function-
ing of the Organisation, of our scientific institu-
tions. But, Sir, things are going very wrong. Sir,
as far as the institutions like the I CAR, IART,
etc. are concerned, last year—not last year, but
the year before last—a survey was taken by a
certain organisation tailed tbe Association of
Scientific Workers of India, its branch of the
IARI, to find out as to what the scientific
workers and others feel. Many people were met
and their opinions were taken and it came to the
conclusion that discontent or frustration or
dissatisfaction, whatever you ma ycall, was due
to low salary, lack of chances of promotion, lack
of facilities and adiministrative interference and
obstruction. The survey revealed that many
persons possessing post-graduate qualifications,
as many as 50% of them were working in Class
111 scales while 33% of the workers were
working in Class II scales. That was also another
revelation.

Then, Sir, one of the important questions
which has a bearing on the scientific atmosphere
prevailing in the Institute revealed that the
superiors are taking away the credit for their
work either in part cr in whole. Out of the total
number of 360 scientists who replied to this
question, 15 % clearly indicated that credit for
their work taken away by their superiors while
43°, expressed the opinion that part of the credit
for their work is taken away by their superiors
and the majority of the scientists whose credit
for their work is taken away by their superiors
either in full or in part belong to Class II or
Class III scales. Even among the Senior Class I
Officers, 21 out of 75, who responded to this
question, reported that the credit for their scien-
tific work is taken away either in full or in part
by their superiors. Ten refused to answer this
question. Now, Sir, this is a serious matter. [ am
mentioning this fact because a survey had b;en
conducted in 1970 which pinpointed the reasons
for discontent, dissatisfac-

[I) MAY 197217

undtr Rule 176 194

tion, frustration among the scientific workers.
And all these things are known to 4
the Government or, at least, should
be known to the Government. But
nothing is being done to remedy the situation.

p- M.

Sir, selections are arbitrary, dictated by the
present Director-General, Dr. Swaminathan. As
far as this gentleman is concerned, I am told he
had been a brilliant scientist and had been good
at his work when he was not so high up. But he
came to occupy the high position due to the
favours also of Mr. Subramaniam who was then
the Minister in charge of Agriculture in this
country. Well, I would not say that he got this
position because he happens to be the son-in-
law a( Mr. Bhoothalingam, the ICS officer of
the Government at that time ; [ would not say
that ; maybe or may not be. But, surely Mr.
Subramaniam showered favours on him when
he came. When he went to that position he
became an administrative despot and in some
years what he budt was his empire of people on
whom he showered favours and everything
revolved round him and he was doing what he
wanted. So this gentleman was a planet having
around him some satellites, seme dozen people.
Now, that is what I am saying. This is what
your scientific workers are telling which is what
I am telling you. VViiy should those scientific
workers tell me such things ? Are they telling a
lie, simply because they are complaining
against one officer ? I know that in the same
institution people are committing suicide.
Therefore, this is a fact ; one fact.

Secondly, the younger scientists, the survey
scientists and senior research assistants are not
given due recognition. That is very wrong.
Those who are at the top of the institution
should feel proud that those who woik under
them are rising. The glory of their juniors
should be their glory. Instead of trying to steal
the credit Item them they should help them.
Afser all, the credit and honour of an
institution or even of a Head of the
institution has to be seen in the fact that it is the
collee tive efforts, collective activities,
collective research which produce good results
and build up the image and stature of this
institution. Now, instead of doing that if you try
to ste'el credit from others, denying them what
their due is, steal papers Irom them and utilising
thtin for your own aggrandisement or for
winning some award abroad—the Magasaysay
Award or some other award—then
something is seriously
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[Shri  Bhupesh Gupta.] wrong. Yet
everybody is talking about it. This is not the
way to promote scientific talent much less
cultivate it and develop it. Many senior officers
there are not doing work but getting the work
done by young scientists. It is like our ICS
officers who do nothing except initialling the
papers. The donkey job is done by other
officials and the credit is taken by them. And
this has been transplanted into our scientific
institutions. They are more and more taking on
the character of the bureau-crats—living on the
labour of others, the achievements of others,
signing the documents and dealing The credit
that way. Such a thing should be treated with
contempt. It is a demoralising situation.

Is it the way to develop scientific research in
our country ? Would the Soviet Union have
risen to its present position if they had not
encouraged young talent ? If anything you
should give them a little extra credit rather than
stealing credit from them. That is why people
are demoralised. Not only that. Such attempts
should never be made—to claim credit which is
not one's own. But Dr. Swarni-nathan and some
others have been in the habit of making
extravagant claims for what they have not done.
The rule in the scientific-world is : Make your
claim modest ; leave something to question and
re-examine it again. That is the scientific
approach. Scinli-fic research workers and
scholars are not the people who make election
speehes or carry on the administration. In the
election speeches many hon. Members can say
many things, get votes and then forget
everything. But you cannot follow the same
pattern in scientific institutions. There, you can
claim in a very moderate manner, with humility
so that the achievement for your work, if any, is
below your actual achievement instead of going
far ahead of it.

Then, Sir. these institutes are filled with CIA
agents. | say these things because I have been
told so by people who are knowledgeable, who
have worked in these institutes. They have
developed fascination for Rockfeller and Ford
Foundations and the Foundations are founding
themselves freely in the Institute in the shape of
CIA infiltration. The Ministers are shutting
their eyes at this. Why everybody is talking
about the CIA ? Have you asked the CIB to
look into it, to give some facts and figures as to
what they are saying with regard to the CIA ?
Nothing you have done. Sir, Americans are
very much favoured and liked
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in this Institute. In some of the Selection Boards
I find that even foreigners are put in order to
test and select our candidates. This is very bad
again,

I do not know why the Director-General
should be the Chairman of a Selection Com-
mittee. Selection Committees should be such as
are aboveboard. I would not say that he is the
Caesar's wife because nobody today is ihe
Caesar's wife in this regime. It is good that the
Caesar's wife did not live in the modern days ;
otherwise she would have been virtueless.
Therefore, I am not talking about it. But for
propriety's sake, when your bona fides are
questioned, when you are likely to be carried
away by your likes and dislikes, why should you
sit as the Chairman on a Selection Committee?
Sir, the selection Committee has been a source
of irritation, a source of complaint a source of
grievance, where the people think that the
promotions and other things are taking place
on the basis of favouratism and nepotism and so
on. That is another point.

1 need noi dilate upon many things. Here, for
example, I have cot another thing. In the Forest
Research College we find cases of seniority and
permai e icy of some of the scientists are
pending for more than 12 years. Cases of
suppression are rampant and many young
scientists are victims of such a sabotage. Unfair
and humiliating tactics are adopted and this way
the career of scientists is ruined.

Ihe confidential reports have also become
another source of injustice. Due to these con-
fidential reports, many young scientists are
demoralised. The bossr.s put in whatever they
like in these reports. Whomsoever they want to
promote they will write good things for him and
whomsoever they do not like he is given a poor
report. The result is that they suffer. That is also
happening.

Sir, these are the things which are happening
right under the nose of Mr. Fakhruddin AH
Ahmed and Mr. Shinde and you do not do
anything. You say that you do not know the
matters. But when the matters are brought to
your notice, even then you do not take any
action. No action is taken. That way you cannot
go on. It is not a question of just reacting to the
tragedy of a loss of lire or a suicide by an
eminent scientist. So, we must act in a man-ner
so that we set things right.
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Some lime back we took up the question of
the CSIR and an Enquiry Committee was
appointed. I am not suggesting that kind of
enquiry which actually was a wrong enquiry
and which slopped the scientific work and
administration of the scientists for future. But I
am suggesting thai some enquiry should be
made within three months or so, and a report
should come. At least the demands should be
gone into and found out. Therefore let me make
a lew suggestions. I would suggest that
democratisation of the structure of the scientific
organisations is essential today. The Sarkar
Committee, although it has taken a long time,
has done some good work in this respect and I
think the CSIR today is in a far better shape
than when Mr. Atma Ram was ruling it and
when the Sarkar Committee had not come into
the picture. So parliamentary intervention was
very helpful.

The power structure now is of a feudal type
there and I think it has got to be changed.
Scientists* participation at all levels in the
scientific work and administration should be
ensured so that one person does not become
repository of all scientific wisdom and of
scientific power and of administrative matter.
Administration should not dominate the
scientific field and the scientific institution. I do
not see why an IAS officer should be put there
in charge of the administration. They can do
some servicing work. In fact the Secretary of
the Institute should invariably be a scientist
who knows the work he is supposed to promote
and carry out th<re. Why should Mr. Menon, an
I.LA.S. offirer, be there? There are many
complaints against him. Besides the IAS officer
is not eminently suited to this kind of work. Is it
to be believed that from among the hundreds
and hundreds of scientists who are working in
these institutions we cannot produce one person
who can man the post of Secretary of this
Institute ? Surely such a person will have a
better understanding of ihc problems of how the
scientific mind works, what are the problems of
the research, what are the special activities, etc.
Why we should have IAS officers there I
cannot understand.

Then coming to the selection procedure, the
selection procedure, should be completely
changed. The present selection procedure is
out-dated and a lot of discontent has grown
because of the wrong selection procedure
which allows nepotism, favouritism,
manipulation and even corruption at times.
Therefore the
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procedure should change. The Government and
the authorities should know that there is pl:nty
of literature on the question of modern melhods
of selection of scientists ; why these should not
be studied and why you should not introduce
modern methods of selection I cannot
understand. Why should you stick to the old,
antiquated, harmful method of selection which
stands self-condemned in many respects now ?

The next suggestion I would like to make is
that you should have someone to look into the
grievances. | would suggest that the Ministry
should appoint someone. I know the CSIR has
appointed a Director-General of Vigilance to
look into the grievances and other complaints. I
think some arrangement should be made here
by appointing a person from outside who will
look into the grievances of the scientists—he
should be a scientist—sort out things, see that
things do not go too far, that matters arc settled
and sorted out. That should be done ; otherwise
you will suffer.

Then some arrangement has to be made for
mutual consultation among the different scien-
tific organisations such as the CSIR. ICAR,
Atomic Energy Commission, UGC, Defence
Science Research and Development Organisa-
tions, Indian Couneil of Medical research and
so on. These organisations should sit together
and settle some guiding rules as to how to
handle promotions, postings, etc. and they
should also exchange information from time to
time. That is very essential. These are the
suggestions T make. I do not wish to take more
time.

Sir, I have deliberately avoided using strong
words or criticism against anybody in the insti-
tution because I do not want to hurt anybody. v
They are all scientifically qualified people. The
administration has gone wrong ; the slyle of
leadership is wrong and selection, promotion,
appointment etc. have been coloured by extra-
neous and impermissible considerations and
even nepotism has crept in. That is why I am
suggesting all these things. As for Mr. Swami-
nathan, I am sure many Members will speak
against him. Personally I agree that he is a good
scientist. I have tried to find out things about
him. But a good scientist does not necessarily
mean that he is also a leader of scientists. It is
possible for one to be a learned man but to be a
good teacher is a different thing. Dr.
Swaminathan isan able manin his own way
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(Shri Bhupesh Gupta] but, as the leader he
has failed : as leader of the organisation he has
failed, and he has failed rather badly, and he has
put the organisation in disrepute. I am told he is
a very conceited person. Therefore, when he
talks to you, he dues not talk to you like a
scientist. We have had in the other House Dr.
Meghnad Saha. How full of humility he was!
We had a scientist. Satyen Bose, in this House,
and you saw how full of humility he was. There
are many scientists here and abroad also, and
they arc men full of humility. But Dr.
Swaminathan  has  imbibed the ICS
temperament and the ICS mentality, not
because he is the son-in-law of an ICS
officer,—he does not inherit anything because
inheritance does not go that way —but perhaps
because of proximity . . .

SHRI LOKANATH MISRA (Orissa, : In
Kerala it goes that way.

SHR1 BHUPESH GUPTA : I do not know,
but may be some reasons here. But the fact
remains that an overwhelming majority of the
scientific workers of the IGAR and the other
institutions do not have confidence in him. This
you have to accept. This is not o matter of
opinion. This is a question of fact. Now, Mr.
Fakhruddin Ali Ahmed or Mr. Shinde may or
may not agree with it, but the fact remains that
those who are under him, tin y do not have faith
in him.

DR. Z. A. AHMAD (Uttar Pradesh) : How
dn you presume they do not agree

MR. DEPUTY CHAIRMAN : Mr. Bhuprsh
Gupta Your time is over.

SHRI BHUPESH GUPTA : I presume be-
cause now the and they are doing hardly
anything . . .

MR. DEPUTY CHAIRMAN : You have
exceeded your tion .

SHRI BHUPESH GUPTA : . . . about the
ceiling law. I am not satisfied with their treat-
ment of the ceiling laws and other things. I
have lost faith also in their thinking. Therefore.
I am very clear a about it. It is for them to agree
with me let them get up and, say, "1 will agree
wtih it, I will accep it."

Now. Sir, this is the position. Sir, if a Cam
mander-in-Chi' f is leading his armed
Jones
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somewhere and, politically if the leadership
here and the Prime Minister here that find
that an overwhelming majority of the officers
and rank do not have faith in tint Commander -
in-Chief the Defence Minister may have a
fasinalion for the Commander-in-Chief but it
will b.-- unwise, it will be risky and it will be
dangerous to national security to allow that
commender-in-Chief to continue in his post
under such circumstances. The same thing
applies here. You cannot impose on the scienti-
fic workers somebody whom they refuse,
whom they do not like to lake, in whom they
have loil faith about whose education they
have some faith buj about whose leadership
they have no faith today. This is the objective
fact, and a scientific man should always have an
objective mind. Your opprcach to problems of
science and scientific institutions should not be
subjective. It should be an objective approach
and if the objective approach is to be giventhe
necessary play, you have to take into account
the facts that I have narrated before you. If you
challenge these facts and disprove them, I shall
stand corrected, But these facts are from the
very people who have made your institution
great, who are responsible for the. Green
Revolution, who are responsible for many
scientific achievements. If these men, if this
collecrive set of people come forward and
express themselves against the leadership,
against the Director-Genera) in particular, you
surely have to take into account that overriding
objective fact to take the necessary decision as
to how you should reorganise or restructure
your scientific institutions.

Sir, therefore, I say enquiry should be
conducted and this is my last point. We deman-
ded here there should be enquiry. Why
Governmen! is hesitant to associate Members
of Parliament with the enquiry ? Sir, we are not
scientists but we deal with human beings; we
deal with the worries, sufferings and feelings of
human beings. Surely the scientists will be
more open hearted to us when we go and talk to
them and they will tell us where they feel things
had been done wrongly and so on, I think we.
should he given an appor-tunity. Besides, why
should we not be acquian-ted more intimately
as to how the institution is being run, how
the management of the institution goes on ?
Why is there an attempt to keep us out of the
enquiry.'l In the case of the CSIR, as you will
remember the Prime Minister ordered an
enquiry and associated
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Members of Parliament with it. Not only tliat
She consulted us as to who should be on the
committee. Members of Parliament were
consulted as to what kind of committee they
liked. That is how things were done. Here I find
our Ministers, Mr. Fakhruddin Ali Ahmed and
Mr. Shinde, are not doing anything. Finally,
before I sit down th.-Ministers, Mr. Fakhruddin
Ali Ahmed and Mr. Shinde, I think deserve to
be strongly criticised for the manner in which
they reacted to this matter, the way they are
trying to be evasive over this matter. This is not
very proper. Surely Mr. Fakhruddin Ali Ahmed
would not like me to flatter him when flattery is
absolutely impermissible. He has earned public
approbrium for the statement tint he made in
this House and the other House. One officr said
that Dr. Shah because of cowardice committed
suicide. Still that man continues in high
position and so on. Therefore, 1 say that a
beginning should be made at the level of the
Minister himself. I think steps will be taken. I
hope the conscience of Mr. Fakhruddin Ali
Ahmed and Mr. Shinde will be sufficiently
aroused as a result of the discussion in this
House. I hey should wake up to the realities of
the situation and take necessary steps to set
things right for the well-being of our
institutions, scientists and the research workers
who run them.

SHRI KRISHAN KANT (Haryana) : Mr.
Deputy Chairman, Sir, the moment of anger has
passed, but the moment of sadness still remains.
Why is it that this House and the Lok Sabha
have to meet such a situation and discuss it ?
Was it necessary for Dr. Shah to commit suicide
so that we could disuss it ? I was sorry to read it
when the next day the statement of the Minister
appeared that the scientist was emotional? Is it
that all the scientists in the field of Agriculture
are emotional ? No. There must be something
basical!) wrong. In 1972,in the month of May,
we are discussing this. It was in 1958 March,
when Parliament adopted the Scientific Policy
Resolution, we said that scientists can be a
substitute for capital. They can be a substitute
for any other physical inputs that are required,
because they will give new life and new
impetus to methods of production so that the
country may go ahead. We want to create a
scientific climate. We want ;i peaceful country,
progressive country, so that the fruits of science
can go to the com-niomuan and we can build up
a new socialist India. But after fourteen years
of the Scientific

[13MAY 1972 ]

under Rule 176 202

Policy Resolution we are discussing here today
why scientists are dying, why they are
committing suicide. The other day the Minister
said thai there was only a difference of Rs. 200
in Lhe pay, but scientists do not work or
function only for the sake of money. It is the
mental climate, atmosphere Ground which
stimulates them to work. If they are throttled or
choked, they cannot function. They require a
proper atmosphere as is given ia other cuntries,
whether it is America or the Soviet Union. We
may achieve Green Revolution, but these things
happen. Our scientists cannot feel proud of the
work they are doing. They cannot feel sa'isfied
in the atmosphere in which they work in the
laboratories and with their colleagues and there
can be no more damaging a picture to a scientist
than this. Why does it happen always, as Mr.
Bhupesh Gupta has said, that agricultural
scientists commit suicide ? It so happened that
when Dr. Joseph died, he was in Delhi. So, the
newspapers took it up and flashed it all over the
country. Now, Dr. Shah committed suicide and
and it became national news and world news.
Dr. Bhatia committed suicide by drowing
himself in Bangalore, but it did not become
world news. And then it becomes world news.
But is it necessary that scientists should die? I
am told that some letters have been written to
the Prime Minister that if this atmosphere
continues, there will be more suicides. Are we
going to wait for such a situatin so that some
more suicides may be committed ? I know, our
Ministers are well intentioned. 1 know that they
would like to set things right. But these things
are not set right. Many MPs. have written to
them. Either they do not have the machinery to
get the whole thing examined or they do not
reply properly. Every time you write to the
Minister, a reply comes which gives out the
position as an officer gives. They have no other
cell, they have no other method to get the whole
thing examined, to get at the whole truth, so that
they can set right things. I was told, and I know
that certain selections were to be made ; they
come tome and said, "Sir, this type of Selection
Committee is being formed, is being constituted.
These are the persons who are in the Selection
Committee and Buch and such persons are
going to be selected. "And they were selected ;
such committees were formed. It seems that this
technique is going round there and especially in
the agricultural seiencc field. Well-read doctors
coming from foreign countries, they do not get
jobs here. So, is not something basically,
funda-
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[Shri Krishan Kant] mentally wrong ? Why
does a person want to die leaving his wife and
children behind him to suffer ? I ran understand
a youth who is not married or who has no
children wishing to commit suicide in an
emotion, but a person who is married . . .

SHRI NAWAL KISHORE (Uttar Pradesh)
What about Mr. Bhupesh Gupta ?

SHRI BHUPESH GUPTA : I will be the last
person to commit suicide. If it is manslaughter,
it may be otherwise.

SHRI KRISHAN KANT : Tl e ba=ic ques-
tion is : Why does such a situation arise ? Why
do scientists commit suicide ? Nobcdy wants to
leave his wife and children in the lurch. If they
die, what will happen to the wives and children
? He may be a wealthy man. But such a
situation has arisen. I was sorry to hear the
replies of the Minister. Clear chits were given to
them as if all the processes are working all
right. The time has come to review things. I
have got here a bunch of cases where iheie was
one selection, second selection third selection,
and fourth selection to show how the
advertisements were tailor-made and selections
were made. When a particular person was not
wanted to be selected but the other person was
to be selected, again an advertisement was
made, and the qualifications were modified and
the other person was selected. I do not want to
go into the details of the various cases. How the
IARI and the ICAR are working under him ? It
is a big history. I would not like to go into the
individual cases. But into the malady you must
go. Why ihis individual frustration is there ?
Why does it come to such a pass that such a
situation arisess in this country and we have to
face it ? After all, we have adopted a policy on
Science and Technology, which has to come to
our aid India has to become an industrialised
State. That is the basic point. Only about one
person I would like to speak, and that person
must go, and he is the villain of the piece. He is
the Secretary of the ICAR. He is on deputation.
He is an IAS. A.bout others, I am not convinced
of what has happened. But I am convinced
about one person. He is the villain of the piece.
He is the cause of many troubles. He is one Mr.
Menon who is in the ICAR, because I was told
again and again how that person manges the
Selection Committees. How can the Minister
not know
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all these things, how is it cases are not put up to
the Minister and how are sanctions taken ? It
may be considered whether all the files go
through the Minister. There was a suggestion
that the Prime Minister should not be the
President of the CSIR because she is the
highest authority. If such a constitution
remains, the Minister has to come to the rescue
of the paper which he has signed. The
constitution must be changed.

I was talking of one Mr. Menon, I do not
know him but I have heard about him, about his
manipultions, manoeuvrings, his harangu-ings,
his animosity, his anger and how he tries to
manipulate the whole thing. And people of his
liking are appoined. He manipulates and then
gets sanction from the Minister. Ever since he
has become Secretary you will see lot of things.
So when we demand an enquiry, an enquiry
should be held into the whole working of the
L.C.A.R. It should be found oul why things are
happening Tike that. He is an I. A. S, officer.
Basically in administration no person should be
allowed to remain there after two or three years
because he develops vested interest. He has his
connections with other organisations. He helps
the people of the other organisations and they
help his people. A Secretary should not remain
Secretary for moie than two or three years. That
is the basic thing. Mr. Menon is there for six or
eight years. I do not know why they connot find
a better man. He must go. That is the only
demand I would like to make here. Besides, a
Commission of Enquiry should be appointed. I
would prefer some Members of Parliament to
be on it because. lam afraid, enquiry committees
are constituted of hand-picked men who are not
well disposed off towards scientists. Those who
are presently controlling the I.C.A.R. are
interested parties, and if they are put on the
Commission of Enquiry truth will not come out.
Time has come when truth must come out and a
permanent solution must be found so that the
agricultural science field is separated from the
rest of the science. (Time bell rings). It should
be just like the Sarkar Committee in the Council
of Scientific and Industrial Research. One basic
thing is that for individual grievances there
must be an independent cell, not of the officials,
but of impartial people, to go into those
grievances so that everybody feels satisfied. It is
not merely money, it is the psychological,
mental and moral approach, the atmosphere in
which our scientists work. That must be taken
care of.
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The second demand is democratisalion of the
whole organisation. At the various levels, the
Professors and others should have the right to
decide how they have to work. Every time the
Director General or the Directors should not be
imposed. I would not like to repeat what Mr.
Bhupesh Gupta said how scientists are Ireated.
But the basic thing is that there should be
demoralisation of the whole organisation. The
disputed way in which the I. C. A. R. is working
should go. I would not go into the whole details.
But 1 would like the whole thing to be
thoroughly looked into and enquired into. If no
enquiry is is made it will be a permanent blot on
the present administration, present Minister that
an opportunity came but the hon'ble Minister
did not come forward to remedy it.

Lastly, there should be no administrative
interference. But I have one word for the
scientist loo. We want to creale a scientific
temper in the country and through scientists.
The difficulty with ' many scientists is when
they get to the top, instead of remaining scien-
tists or technocrats they become bureaucrats. |
would tike to appeal to the scientific community
here in Parliament that it is a challenge to them.
They must rise tot he occasion. Why the
scientist should not be at the top ? It is a
challenge to them. But when these scientists
function in narrow rooms, in cliques against
their own people in the I. G A. R. or other
places, the scientists lose respect. They behave
like administrators. They behave like
bureaucrats and bring a bad name to the
scientific community. So this is my appeal to the
scientists in the country, whether in the I. C. A.
R. or the C. S. I. R.. that they must rise and
really show the scientific spirit. They should be
the vehicle to bring about a new India. They
should imbibe the qualities of scientific temper,
objective temper, truth, lelerance and objective
behaviour. Sir, if they do not come up, their
future is dark and the administrators will
dominate over them. They country has hope in
them. They must take up the challenge and see
that things are set right by their own efforts by
their own co-operation, by their own
imagination and by their own faith in science
and scientific values.

of( axe fware : graamfd, we @y
& ArewEeal %9 @ Yo 39 UfA 1 0E
qx Zre  rdAga F1 faaEr g sEd
&, e A § 9 & ArET AT ¥ 93
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AT ATEAT E ¢

"It lias become impos-ible for me to
bear the happenings around me in the
recent past. ¥ * * It is too much of a
struggle to get a better opportunity."

FEIA TAAT FEA & q17 ATfEL AR
agd & qafew faar g, s 39 wHv2 @ &

"I think that the time has come again
that a scientist will have to sacrifice his
Hie in disgust so that other scientist-may
get better treatment.

"Dr. Mahapatra, mysf If, Dr. Dastane,
Dr. Bhardwaj, Dr. Sadaphol and Dr. Panda
are struggling hard against heavy
onslaughts, mentally as will as adminis-
tratively. You may be supporting mediocre
and pseudo-agronomists at the expense of
intelligent agronomists."

AN, Ag A1 72T 3, 4 A9 T AE
ar # Arfo Hio To HWITo #HIT @rfo mo
qite Afo # Al zgdm frafq g, sa#7
oAl g1 sftwa, o difzw 1 s,
1970 %1 g% 47 | 9g waifquad a1 arz-
frzfeg aga ars fear 2 o, faawd 39
AT F Ao Te AT7o Mo F A7 7 7
A qaArg Af | A, gRw Az 2 fr e
T, 914 39 9T 9g woEH ey ¥
fz3z g€ 41, a1 za% avaeg § A1 Ffad
UEFNA WO §EA W ATAT IF AW §A) AV
& aaarar 41 fF 1966 ¥ qga g4 aeqra]
F aury geaa 3fqaa afes afam witem
F UrIFA BT g A17 IaF 413 7 FHE
adr, a1 Ad, o difza f1 ge sl
g faad1 & =n9F A1 9TAT qEAl g

"Dr. Kalhavate said that the working of
the ICAR since 1966 has shown that the
professed objectives of the reorganisation
had not Ijeen fulfilled. Selection of
scientists by the ICAR has been worse than
by the UPSC earlier and there has been no
improvement in the emoluments . of the
scientists except for a privileged few.
Migration of scientists to higher
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[0 aga BT

posts leaving their specialised fields still
continues and administrative delays due to
red tape have increased because the
institutes lost their independence as a result
of centralisation under TCAR.

"Also merit promotions of several
scientists were held up for nearly three years.
The Secretary, 1ICAR (Mr. Menon) has been
largely responsible for the present unhappy
situation and Dr. Katha-vate's call for a
drastic change in the ICAR administration
was greeted with thunderous applause.

The ICAR, after reorganisation, has
grown into an inverted pyramid and has
been feathering its own nest at the cost of
the working scientists in the institutes.
While a number of top-heavy posts of desk-
bound scientists have been up-greaded ; the
working scientists have beed left high and
dry.

Particular reference was made to Dr. R.
H. Richharia, former Director of the Central
Rice Research Institute, Cuttack, a scientitist
of international repute who had to go in
1966 because he advised against haste in
introduction of some rice varieties. . ..

In conclusion, Dr. Kathavatc demanded
that the working of the ICAR and its set-up
be thoroughly inquired into and cases of
individual injustice be examined and
remedied."

ofiwe, &0 MF A A FaAT FEAT
g fr og aqwmw wET T AT T g fw
2o TATHAIAT I @Ml & qu g g Sl
I AR T I & a1 maarga%
Fay §(dfme, WTOE 0F A
vgfawaa fma ar'—-rm_.mfv:rfsfa'}sf I
sq@ a4z § (% Fg e ko
Yo Uo Ao HIT ATEo  Teo HITo Argo
§ - A I § A A AW A
% frgud g ag foas fEn EA-L
ag & v O 4 & o Wl A A
q &z FEE |

of¢ wmava, varz atex (fazre): ama
EAL A

SHRI NAWAL KISHORE : "It is
rcgrei-table that certain highly placed
agricultural scientists have vitiated the
atmosphere of research by organised
publicity of achievements in agriculture
which are later found to be
unsubstantiated or exaggerated. In their
quest for publiei'y, they have relegated
scientific integrity and intellectual honesty
to the hack-ground."

"It is unfortunate that a few scientists
are exploiting their high position and
using the mass media to project their own
image."

Afiqq, 18 swda 1971 F1 zaAwzes
Agwar ok fzar § fuezw qwa fag &
faar :

"I can give two recent examples of
obviously exaggerated reports of achieve-
ments in agriculture. One scientist
claimed to have developed a new strain of
sugarcane which has double the quantity
of sugar in its juice as compared to
ordinary cane. Another made a similar
claim that he had developed a new strain
of maize with its proti in content
doubled."

"In any advanced countiy the
claimants would have been hauled up
before a panel of scientists to substantiate
their statements, and on failure to do so,
been severely censured."

TR, UF 17 HT91 & | IEEdl §AT
o gz g faas f-?-.'l:{'uffaT st 2 f fawax
wATATIgA A faed fan sfean § dfsaws
A 64 F BEIA FIH | IEF (@
A1 oF uAre fuar, wEa wEidEwme
uare famr, gaw #1% 9= fowma adi 2,
fargrae faw az 2 fr zamm o, @ifez o=
fusr, ag aoft gl & S faawa a7 a1
ara A4 & #GE q A7 A a a2,
#fFa st amETaE & 9217, 99T 3727 4%
#1§ 15 faadt & 41 29 47 " @iy
2 &1 OF HArE a9 wan # anfzies a9
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¥ 97qT | e, wAdt /@ F A H
ENTT FYTATT ATZA FT FEA7 £
"The protein content of wheat has
thus ber-n made nearly comparable to the
protein content of milk with regard lo
lysine content. '
"The analysis did nol
A9, AZD A, FAFT AZ W FEAT AT
fe ;s &1 F1E Tar dva 37EA fawrar
fora® 32 ®4 % ©F2 GarA1T 2 w3fF 955
6 #F ZIET 47 | IAF qZ F90 A" qifan
gar | o Fgar ag g B oo amdfere urd
#f o\ A Hie ard @ AT g 7 faeew
FATHATGA AT TSBIAATT T2 FATHE T
27 &, 31 ar g feea & o o ag
A & g4l wed a3 fama & afer
aE1 qyar o s 2 e smfaa
faar @rar 2

THT g HA S F 4gF A1 a4
Fars i | & 9 37 wAar g fr § ama
FIE AT AT TE FEA, WAL ST AFEAR
¥ qig g 390 arfam g £ fwoar ar
fafreze qrga &1 fammrzz fan snar g ar
AT 3 AST AN FATRT ATAFI AL & |
o W@ F1 FFEET F1 AT T 3% A7
g FEy 7€ d7 | @Y TFEE g8 WIHIAT 91
fr 3g ra<fas 1 9T FA F A0 A
i #1 ez domz FEE F1 Afww
uFaqifig g arfzg | #wq, WL Qg

corroborate the results obtained in
India and in no

#AVT A, 3% Fa41 7z & F gz ars-
T F3w 5 qTHz za% wAx 2, Bfed
the yeport of the Tonternmional Maize and
Wheat Improvement Centre, Mexico, F[ FFAT

7z ¢ fr—
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FAE A 7z wfam wva & 5 Az am
qgl AL 21 2o UFo Fo AW fAEN
dedlagz F1 A9 69§ sitzw G ar ag
ST 25, 1969 71 #rg7 qa1 fzo qu, faw
&1 wé & 9727 | Ero UFo UHo HEAT
7 AT 69 § shA Frar @ gazaT 69
§ F v E1 A0 GFEE) F, IO (A% A

£ & ( Zlo SiTo &Fo qTZ q 70 ¥ sz
far ar, 71 § 3 weaw @1 ao  oay Aqar
& & wttg ez At & 5 9AA # wag 3
q1@ FF A | FAT A AA 1 AT F Al
A9 9 Faw wfee @4 F ®©7 O amE
aed G fFUE S ONTE 0T F1 TaT
aifaq w77 & ¢

ofl SR 9| qEE c qE A1 ALl
amT f5 4141 97 32 A7 #9967 20

ofi daw feaie: @i, 9g amar 2

=it v SNAIT AT ¢ 959 5 A4TH
ar aEr F

st aqe feaite : ofme, a8 s@ar &5
TE 21 e wizT 7 vy fHEdt W oww A
FY faar & o sivsr off a7 o g9mat arg-
ferzn ol  faasl o F7 wwEw @2
"y 2 ff gt anw § A g 2 fr &
AT % | Zlo W1ET THRMA ¥ Al I &
AEAAT § | 375 ATEHAVAT A1 TAT A0
71 for 37317 wwran B & Avay afaam 3 37
afz @ ardferza w1 a9 @% 47 2z 94
19 gNY | §T 7 979 Faw g §, afFa §
FAR WTAT 7 AEAT | WY 919 OF FA F
Mo Arfo dto AT FT 1 21 &7 Y gAY
afaw 2 1z "@rfaae an Ffez & fan
o fawsma zar, BfF saw a8 @ar
Tar | AT nEafEewe gar | 3R g
oY 78 Far ar, fex oy 379 sz
2273 § A1 WA ITH A3 +f uWo uHo
azar faa &t zrf Wi &% afaw 2 ga9

| agt T v | gaer ag faoa o 7 ar
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AAAT HAT ugEd A 39 f2w wEr oav
AT =Te g gEAT fSiE #vE A am
3% AT AT wMAN FTH | e
T A Foisze faar wradir w4 wEag
F1, F1E TAT 3997 A1 A ST AET ZAT |
HAT A1z A1 fan, 3 vy 3R
q wHT F7 77 ) A7 e g A FeAr
q® F7 fFar | 39t wzEex 43 fad iy 8,
wEE ¥ wEvfay off @i &g Z T
21 far o7 g7 a9 97 Evgiiz 39% A
far s 72 2 1| oo, 2ot avg oF AT Fa
ZITF =le AWodlo oz i\ 77 07 Forga
FUEL W AT T 417 97 T THA Ay
AT IR OF e ¥ & owdr ) Far o
TR RIS TiafEAzT A ez amqEr i
21 ImANg uF ze qmifzw o, TFEM
Feasiz ot i w spim =i gar 2
foez arza & 394 srevd frear e 3o
TITINA 9T Tlo ATo dfo fiyz 71 2T
T AT Elo WfEA AT a@t derEzi
famt 1 A1 38 a7z 71 & ag=mAT F1EAT §
o =to st 7 Fa 2 1 ol Az E =re
THo OFHe 9T 1 A1 a1 F7 fZar @m
w1 f2 3wz aAvafnr dez freet oo
UAe ATF, A7 1967 ¥ swvw z F 4
e & T T 1300-1600 e, sy
AT AT IAH sAwr @ o
7 ATE, 9 AT F | gy Avg F faway are
T A AT AT | 0w A, e g
21 3% fav oF F4¥ qrez GFge Z% -
AT H A7 OF A7 S0 71 2919 I
FTAAT AT | ITET FATH Z FT AATZTHZ 4T,
SAFT #7919 47 wrATITHE ¥ P T st
Wifezd 2§ e @ R e oft 77
w1 fazedt 1 gEaaET & oad favramm & |
T a% AT AN T 3% @y saw
FAT A qar ) wfr Gz @A A g
gearez farar war o for feeelt % ) <
fear ar | o a7% at ¥ & s o @
T H Ay @i L2 caciic AR SO
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Az 3T et g€ 80 wE A o
ITo THo HlTo Mﬁ%, ECEDT ﬂ'\'ﬁﬂl"
FAT 237 AT | w qvg # ot Arodto dam
& gzt Smzr § 1 o s, 2ro fua 8,
SATI 2V TEZH T FA7 Hoawr 21 v an |
fe7 n# fuzzv fadiar 7, =10 fadar, s
I I 2 fro oo Fo fiyeft 41 | uF
UEZ 97 AT AFIT AT FT v fagqy
wugamﬁﬁawiimﬁamﬂ%_amqm
ATRAT A 916z 97 7 faar g Ay TEH
FAF! AR A 9, & 72 fora 41 qmeg
TAT T SfFT gaq faar 1% & faFr
mza#rwiihqﬁiﬁfz&a'rrmlaﬁﬁ,
ﬁ'mﬁmaraﬁm.«%ﬁmmam%
WA THAE, F Ay aF A 90
Fr @it qshrei ¥ 6T £ 3% g
wmaa?fgrig_rglqammaﬁ
MET TR E froawi av s faw
TR g afroad g, ey 10 |rs
%ﬁné@nﬂf:ﬁwﬁma% ELED]
TUTIT AT AT & %) 37 q7 TEATH-
N 1T 2, HAATT & 1 2o wanitargs
ol w0 W AT 165 A wh oy m
At forgrgm fF wqaam &1 ¥ 70 g
T AT ZAT # sitfaae o7

ot WarEl s qray oAt Az Ay
? fawat g gre vz

el £ 1L E— aar
ﬁfﬁf{fﬂ!ﬁﬁﬁ%’garmgr‘aaﬁ i
MAREAGS G CE T % Sy
*W’Imﬂa’tm&frmﬁwﬁmﬁg
I AT & aify e g F
a1 AR 21 7 & g a-r‘ra'mﬁr;‘
fete mzatamss s Frzdy oy
faet & 2o wamier a1 gte e
AT fomr & frogne ey N
Wogn mw W qw fr A
€ 9, IR G Q) o, 08 i
@mmmﬁiﬂimﬁ:ﬂ;ﬂ § o
%mtrmg‘r«%uu’r#mmmﬁ
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Wi % At gz f win gear § f5 farze
HAT At 1 faeet wmndtaraa 51 saa s
w3 WAz A9 gErar w@ e fer
@D F A | AET A EEEUA E FHa
ua wiaen & ot =73 g7 wradt saimEa
g1 gz wed afr 2 sfea wiwd angd
¥ izt §% w7 A% § 0 AT g7 oA ar
fr famgeara w1 oY sa arewger & azanir
g5 2 d@vrgim argfzfer sma o 3aan
7% fear s T 3aF1 oF f Afwr 2
f za9Y a9 TN T o TaE o
forzz muiftaras &1 ar &t w18 g7 qrza
firs2Y &Y =771 %41 ofasiiz famrdfy anfam ) |

SHRI JOACHIM ALVA (Nominated] : Mr.
Deputy Chairman, Sir, when all references have
been made to Dr. Swaminathan, I remember the
host of Indian scientists who havi become
great and illustrious men, men of gnat
distinction, men who, if they had a boss lil-e
Swaminathan, might not have become so great
as they have become today.

Sir, I remember Sir J. C. Bnse and I heard
him as a student, heard liis lecture in the Bom- I
bay University on plants, on how the plants
spoke to each other. You know, J. C. Bose is
one of the tallest men in the country and he
grew taller and had he a man like Swaminathan
or a man like the Secretary, Mr. Menon, J. C,
Bose would never have grown so tall and would
never have, become so great.

Sir, I remember P. C. Roy, another great
scientist of our country. A lady has written a
biography of Shri Roy. Sir, he used to say,
"The future is mine, mv own" and he used to
gather scientists around him and there was no
place for peopele like Swaminathan under his
tutelage or in his group. Then, Sir, 1 recall
the lives of the Curies, Madame Curie and her
husband, who became very famous in Europe
and France and throughout the world and you
know what their contribution is and they ate
for ever remembered by all and they are a part
of the history of science.  Then, you know,
Sir, Dr. Bhaba, who was a very great man, a
very great atomic scientist. I saw him and 1
visited him only at the Secretariat and I can
never forget him. He was also associated
with the Indian Institute of Science as a
Member. These are all great men. And, Sir,
when we think of Swaminathans who have
been going like worms or like cattle and when
we have to defend them
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against Dr. Joseph. Dr. Bhatia, Dr. Shall,
etc., we are getting very very tolerant.

Sir, I remembei an  incident  which
took place in 1925. A certain lady was
questioned by the Scotland Yard in connection
with .some-thing and the whole British House of
Commons woke up to the situation and tried
to settle the issue. This is how the British
Parliament works. See  what we are
accustomed to. We see deaths on the right, see
deaths on the left, in the front and the hack
and we do not seem to worry about anything.
Sir, as I told you on the last occasion, Einstein
ran away from the terror of Nazism and he
was a great friend of our Pandit Jawaharlal
Nehru and also, Sir, you know, Dr. Teller,
whose lecture I heard in Boston and he was one
or the makers of the hydrogen bomb and
even he ran away from Nazism. But, Sir,
Low can you run away from Swaminathans ?
How can you run away from Menon and
others ? They are all frustrated and the
Ministers ~ who should be responsible to the
people of India, as representatives of the
people oi India, defend them. These people
become frustrated and they die like this. Itis
not mere sentiment alone. What do you mean
by sentiment ? Sir, Shri Xawal Kishore read
out the letter of Dr. Shah and what he had said
two or three days before he committed suicide.
He had written a letter to Dr. Swaminathan,
but nothing came out of it and he died and. Sir,
he died leaving bis children and wife helpless
and I want the honourable Minister to tell us
how heis going to look after the wife and
rhildern of the scientist. I want him to tell us
how they are goingto be looked after. We
never bother about them. Butthey say
that the rules will lake care of them. But I am
sorry to say that the rules have nothing about
them to look after th: wife and children.

I In other day on the Defence budget I raised
this point. When a pilot in the airlines dies due to
an accident he gets one lakh rupees; they are
entitled to get one lakh rupees. But I want to
ask, if there is a young man in the Air Force for
less than two years and if he dies in his plane,
does he get one lakh rupees from the insurance
company ? This is our attitude towards them.
This is our duty towards them. It is our duty
towards childern, fathers and mothers. This is
what we should do.

S5p.M.

Then, I am reminded of Dr. Raman, another
great scientist. What a great vibrant man he
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[ShriJoachim Aha] was. Had he lived, he
would not allowed Dr. Swaminathan to get
the Raman Magasaysay Award of Rs. 75,000.
He was an auihorofa book on Green
Revolution. Then- are various scientists
working in the agriculture field. =~ We have
never heard young scientists having been
promoted, but the name of Dr. Swaminathan
is always on the top. He got the Award and a
prize of Rs. 75,000. Then, came the question
of Padma Vibhushan. His father-in-law is
Mr. Bhoothalingam. 1 have nothing to
say against Mr. Bhoothalingam. Mr.
Bhoothalingam was an Assistant Collector in
my district. He is a very charming man, but he
was born in an American atmosphere. He inns
an onjuni-sation which is fed by American
funds, Ford funds and Rockfeller funds. 1 do
not know the name of the organisation, but it is
a very well-known organisation. It is the
Pilhoo of the Birlas. How can yon go on like
this ? I come into their relationship only
when they clash with our interest, when they
clash with public iriterest. T remember the
name of Sir C. P. Ramaswamy Iyer. He was
a great personality. Altbtugh he waited to
ketp Travancore independent of India, we
mourn his death. But when the question of
people like Dr. Swaminathan comes in,
when they do everything in favour of their
personal interest, we have to do something
for it. My friend, Mr. Bhupcsh Gupta,
talked of Mr. Shah, the never talked a
single word. He was an astonishing man.
He died of a heart attack. He could not talk
to any one and 1 remember, Sir, that he
was the second speaker in the I.ok Sabha
when a Resolution was moved by Pandit
Nehru on the use of atomic energy for
peaceful purposes. He made a great speech and
after his speech, I was the man to speak in the
Lok Sabha. These are the men who are the
shining ornaments of the Indian  scientific
world. Should we have persons like
Swaminathan and Bhoothalingam to bifurcate
young scientists to bifurcate politicians
and Ministers ?

On the last occasion, when Shri Chandra
Shekhar moved a Resolution on the Interna-
tional School, I asked him'that Mr. L. P. Singh
was patronising the whole Institute. Mr. L. P.
Singh, the ex-Home Secretary, is a great
American stooge. [ know for two to three years
what happened there. 1 wish that Officer would
have told you what happened there. I am
grateful to the Prime Minister for having gone
into the matter. Then, there was Mr. Ashok
Mehta. He is another American stooge. He was
the Chairman of the College and we
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saw how the things were happening there. But

we knew that on the second occasion he would
not be made a Governor. Fortunately, being an
ICS officer, he has gone as an Ambassador to
Nepal. These are the types of people we have
got. 'l he whole system of agriculture should
be reviewed. There should be really a strong
Committee. I fincf that the Ministers are very
reluctant to have Members of Parliament on
such Committees. As Isaid, ona former oc-
casion, the Minister for Civil Aviation did not
want to have a Member of Parliament on a
Committee when it was appointed after crash of
a plane. Members of Parliament are not
anxious to be appointed on these Committee.
They are not anxious to. be associated
with those Committees. We know every time
this demand is brushed aside. But why is it
that every time some or the other IAS Officer
should be there ? These IAS Officers are the
shadows of Ministers. They love to diink well.
I do not mean to say that I donot drink butI
do not drink too-much. I remember Mr. Nehru
making a famous statement that we do not
want men who lose their balance. But
they want to drink well. Their bachas also
drink well. They are starting new traditions
for our society. They are the persons made
responsible for agricultural —development, for
bringing in new revolution, but it is a great
mistake for ustothink in these terms.
Lstill remember the conversation on the
Chinese Revolution. There someone said jou
have made a great mistake. You have not put in
the right men for bringing in revolution in India.
'The ICS men flatter. Sat hir Patel was a great
brain and Shri Shan-kar was the man who
lauded all the princes and liny managed to
get all the favours from ithem. 'They even
managed to gain  favours of Pundit Nehru.
But these ICS Officers do not allow young
men to ccme up. If you waul to find the names
of young men on the top, they arc not 'here.

Their names disappear from the top. !f this is
the slate of affairs, the whole revolution
would go into shatters. The young

revolutionary-minded persons should have been
put in offices and not ibese IAS officers. We
look upon IAS Officers to be men of stufF but
they do not have any principles, they have
nothing of the sort.

I am not a scientist and not even a mathe-
malician. I could not pass in arithmetic or solve
sunn, but I would like to refer to our great
predecessor, Ramanujam. You know obout the
great Shakunlala Devi. She could do ten sums a
minute. What is there in IAS peopl< .
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Then, Sir, there arc a lot of appointments
made in this Ministry which are irregular. There
is a case of Dr. B. K. Seji. He has been made
Deputy Director of the Animal Section. He gets
around Rs. 2,000 to Rs. 2.500. He is solely
responsible ("or the Section. I do not know how
thi:s appointment was made, why it was made.
Then, there is a case of Dr. Rafiq. I think we
are making secularism public. Dr. Joseph was a
Christian. Dr. Shah was a Hindu. So was Dr.
Bhatia. And Dr. Rafiq, a living scientist, who
has rot got any creditable performance, has also
been given a high job, a very creditable job, in
charge of the Division in this Department. There
are so many other appointments made in this
manner. | want to put a question to the hon.
Minister whether he has gone through the list of
scientists. 1 do not want him to appoint his
own favourites. But I uould only like lo know
whether he has gone through the list ot
scientists. Does he know which appointment
is made, when it is made and wh> it is made ?
The Minister has got every right to see what
kind of people are appointed in his Department.
Sir, 1 was a member of the Indian Institute of
Science for six years on behalf of Parliament,
There the question of Directorship arose. It
think it was Dr. Krishnan ; he said he was
entitled to become the Director of the
Institute. He was a well-known scientist, well
known in Cainbiic'ge. He was dissatisfied, poor
man, though both Members of Parliament, Mr.
Santhanain and myself, strongly voted for him
as against everybody else. But he was not taken
and he went to the court. The moment he went
to the court all our sympathy for him was gone.
We asked him : why did you go to the court ?
He said he went to establish lis own right that he
should be the Director and not somebody else.
Now this Dr. Shah was a sentimental man ; he
did not go to the court he took liberty with his
life to the ulter sorrow and misery of his wife
and children. There are so many such scientists
whose names we do not know, whose names we
do not find in the glossary and if they die it is a
loss to us. As I said on another occasion the
1CS men never send their sons to the defence
services. If you ask them what their son is doing
they will say, my son is in the TCM or IBM, in
Brooke Bond, in Firestone. Because they are
sons of ICS officers they gel: good jobs with fat
salary. These are the things that you have to
bear in mind. We owe a duty to our scientists.
(Time bell rings) Sir, I am thankful to ycu ; you
have been very kind tome. Iwilltake
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only a couple of minutes. As I said we owe our
scientists a duly. They are known to fight ; they
go to court as Dr. Krishnan did. Two Members
of Parliament solidly backed him because he
was well-known in Cambridge ; he was a man
of distinction but when he went to court we
did not give him our sympathy. Then there are
our scientists who are abtoad. It is not gocd that
our scientists should be staying abroad. Their
duty is here to their motherland and to serve 1l e
country just like others, you and 1, with less
money but with pride and gratification. When
incidents like these happen they do not like to
come back to the motherland. That is why I say
we all owe a duty to them 'o do whatever we
can to help them. Of course the Minister will
give a nice ieply but it will not satisfy us ;
whatevet may be the reply I hope things will
improve- by die force of our contention.

(Hi: MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE) : I am thankful lo you
for allowing me to intervene in this debate. My
senior colleague of course will be replying at
(he end but since I havo been taking some in-
terest over a number of years in the activities of
the Indian Council of Agricultural Research I
thought, this debate being a very important one,
I should also be be given an opportunity to
make some submissions. 1 listened very
attentively to the observations made by Shri
Bhupesh Gupta and others. I quite concede the
point that agricultural science has a very im-
portant role to play in our country. Therefore if
politicians like Shri Bhupesh Gupta and others
are showing interest in this, we welcome it very
much because I have no doubt in my mind that
today's debate is going to be very helpful for
strengthening the scientific  organisations
particularly doing work in the field of crop
sciences and animal sciences. Only one thing I
would like to submit and I hope my hon.
colleagues will not misunderstand me. Here
many times we name individuals who are not in
a position to defend themselves like ur. If some
charge is proved against somebody I have
nothing to say but many times we make some
statements on the basis of impressions.
Therefore I would plead with my colleagues
ultimately how do we judge the work of the
scientists in this country ? If according lo the
criticism of hon. Members just now my friend
Mr. Alva also spoke and I have great respect for
him—if everything was wrong in the admi-
nistration of the ICAR. the results which are
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flowing today, would they have flowed ? I am
not saying this to minimise the weaknesses,
drawbacks or shortcomings. In fact, as I said
earlier, this debate will help us to remove many
of the drawbacks, many of the weaknesses. To
some of the suggestions perhaps I will come
later on, but my submission is, ultimately, how
as politicians we should judge the performance
of the Indian Council of Agricultural Research.
Now, what has happened in this country ? As |
have been submitting many times, this major
development in agriculture, the breakthrough in
agriculture in India, has many aspects and many
facets. Everybody has played a role in it. The
farmers have played their role. The Extension
Workers have played their role. Our State
Governments have cooperated, and everybody
has played an important role in this. Bui what is
the basic thing ? How is it that the breakthrough
has come ? And I think you will appreciate and
agree with me that the breakthrough has come
mainly because of the contribution made by the
Indian Council of Agricultural Research and the
scientists working in this organisation under the
leadership of Dr. Pal, under the leadership of
Dr. Swamina-than and a number of other
scientists. Ultimately, scientific work is team-
work. It is like an army fighting. Whoever may
be the Commander, unless everybody fights, the
result will not be there. Here it is team-work.
Leadership also is a very important question,
and some questions were raised about the
leadership. Now, Mr. Bhupesh Gupta said that
Dr. Swa-minathan is a good scientist. 1 am glad
at least he said this. I am very happy that he was
good enough, was fair enough, to concede this
point. But he said that he is not a good leader.
Now, I do not want to pass my judgment but as
a colleague of yours I would like to express my
views because 1 have been acquainted with and
have been in contact with a number of
agricultural scientists in this country, and I must
say—you may agree or you may not agree—I
have rarely seen a scientist of the calibre of Dr.
Swaminathan.

SHRI NAWAL KISHORE : That is con-
ceded, but the point is about leadership.

SHRI ANNASAHEB SHINDE : Then the
other point was made that our scientific activity
is dominated by American ideas. May I submit.
Sir, as far as the development of agricultural
science in this country is concerned, that you
will find that almost 99% scientists
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are our own scientists, and ycu will be in a
position to appreciate that agricultural science is
not such a science where, as in industrial
science, or in other fields, you can transplant
ideas such as they are. The agro-climatic con-
ditions in every country are different, even the
physiography. The peculiar characteristics of
the crops are different in different countries, and
there are many conditions. You can addopt an
idea to the local conditions, but you cannot
transplant an idea as it is. You may borrow it
but, unless you adapt it, it is no good. There-
fore, agricultural science is not such a science
which you can simply borrow from somebody
and try to develop on that basis unless you have
the ability to adapt it to suit your country's local
conditions. I made some statement earlier
regarding nuclear energy. In nuclear energy
some discovery took place in the world, and it
became very important knowledge for humanity
as a whole. But th°se countries alone, which
had the capacity to absorb and adapt the new
knowledge, the new discovery, adapt it to their
own use, these countries alone could go along
with it.

Similarly in the field of agricultural science,
because our scientists are in a position to adapt
all new ideas to our country's advantage. But
what has happened today to our economy ?
Hon. Members will appreciate that one of the
greatest and important sectors which has given
strength to our economy today is the agricul-
tural sector. Now, in this, a vital rok lias been
played by our agricultural scientists. Therefore,
if we have to judge the performance of the
Indian Council of Agricultural Research, it
should be on the basis of results, on the basis of
performance. And this is the most important
yard-stick. Likes and dislikes should not really
play an important role. Results should be the
guide. Results should be the main criterion to
determine the nature of the contribution that the
Indian Council of Agricultural Research has
been making in our countiy. Then, Sir, the p lint
has been made, though not directly, but Mr.
Aba made a statement, as if Dr. Swa-mina'han
has been appointed Director-General because
he is related to some higher-up. I must share
with you how the selection was made, the
procedure that was adopted and how the
Government's decision was made. I must share
with you information in regard to this.
Normally the Cabinet Sub-Committee is au-
thorised to make some selection because it is a
vciy high-level selection.
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SHRI ANNASAHEB SHINDE : The point is
my senior colleague, Shri Fakhruddin Ali
Ahmed, and the Prime Minister thought that
though the Cabinet Sub-Committee had the
authority and was competent to make the selec-
tion for a very high level post, a very important
post, a key post in the TCAR' lIhcy felt that we
should appoint a committee of experts to make
the selection. Naturally there were a number of
people. The Cabinet Sub-Committee did not
exercise its right directly. A very high-level
committee was appointed on which were the
late Dr. Sarabhai, Mr. Sivaraman, Dr.
Randhawa, Dr. Mukherjee and Dr. B. D, Nag
Choudhury. The Cabinet Sub-Committee gave
the records of some eminent scientists and the
Committee was asked to give their recom-
mendation as to who should be selected. Then,
the Cabinet Sub-Committee took the decision of
selecting Dr. Swaminathan on the basis of the
unanimous recommendation of this Committee.
Therefore, there was no question of the
Government being pressurised in such an
appointment by anybody. The Government was
very careful and particularly my senior col-
lague and all of us thought that in this case we
should really take, a decision on merit and,
therefore, this decision was taken.

Then, there are many statements made by
hon. Members as if Dr. Swaminathan was res-
ponsible for all the past. Even Dr. Joseph's
suicide has been referred to. Of course, we are
sorry. Anyone committing suicide is a very sad
thing. It should not happen and it should nol be
repeated. All necessary steps should be taken to
see that in future such unfortunate events are
avoided. I share and I quite agree with the
sentiments expressed on the floor of the House
by hon. Members, but the point is how is Dr.
Swaminathan concerned with Dr. Joseph's
suicide ? He was nowhere there. He was not the
head of the organisation. He was neither the
Director of IARI at that time nor in charge of
ICAR. but now in an atmosphere surcharged
with emotion all sorts of statements are being
made.

SHRI BHUPESH GUPTA : Nobody at all
suggested like that. Thing? should not be dis-
torted.
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SHRI ANNASAHEB SHINDE : Bhupesh
Guptaji, I am sorry, you look into the record.
On the previous occasion when questions were
asked of the Government, this charge was also
levelled. T am prepared to sit with you and
speak on the basis of the record. Now, Dr.
Swaminathan has been selected to lead this
organisation only in February, 1972. How is he
responsible for the selection procedure of the
selection committee ?

«ft sIvdl 9mT giEw - TTe AN &
v F o gaar Sifam o
SHRI ANNASAHEB SHINDE : I would

really plead with you because I am one of the
great admirers of Dr. Joshi. Please do not bring
in the names of individual scientists here. After
a lot of effort and because of your co-operation
we have built up such an atmosphere in the
country and we are trying to see that our
scientists are highly respected persons and,
therefore, if we are . . .
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SHRI ANNASAHEB SHINDE : I do not
think the hon. Member should consider himself
as having the monopoly of protecting or cham-
pioning (he interests of Dr. Joshi. We are sym-
pathisers of Dr. Joshi. We know the contribu-
tion he is making. He is one of our valued
scientists. The lion. Member is unnecessarily
taking credit for arguing his case which he
himself could not appreciate. I was speaking
about the selection committee. Even Mr.
Menon's name was referred to. After all, offi-
cers may be good and bad. In fact, one sug-
gestion which has been made here is that the
administrator should also be a scientist. My
Ministry will give thought to it. It is a sugges-
tion which needs closer examination. But I may
tell you : Unfortunately, Mr. Mer.on is not here
to defend himself. . .

Fa= fealir . 9ma F31 2 fi
frgfers 21 za fedl & fan fagfees
A E

i

SHRI ANNASAHEB SHINDE: I am thank-
ful to you, Mr. Menon himself is completing
his tenure here.
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SHRI ANNASAHEB SHINDE : And he is
going back, reverting back, to Ins Stale service,
West Bengal. He would be going there by the
end of May, after the current month. My only
submissien was, he is one of the officers who
have been responsible for building up an
efficient administrative set-jp. As [ said, I
concede this point—there may be shortcomings.
But he is one of the officers who made some
contribution. All of us are human beings.
Perhaps, we have our weaknesses. Nobody is
perfect in this world. But [ think those persons
who arc not here to defend themselves I would
plead. I would urge upon you not to make such
charges against them unless they can be proved.

w( WOLEH| TANE AT4F : S 515 AWr
A AT § TAF qAq Ao AT Hwy F
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SHRI ANNASAHEB SHINDE: Mr. Shu-
pesh Gupta made a point. I have been visiting
frequently the IARI and I have been trying to
speak to the scientists; I have had regular, infor-
mal discussions with them. They of course have
given vent to their grievances. May I submit for
the information of Mr. Bhupsh Gupta and of the
honourable House that we are very seriously
examining the whole problem of the
reorganisation of the ICAR, the whole struc-
ture? I quite see his point ; because, in fact, for
the first time the ICAR was reorganised ir, the
year 1966. A number of steps were taken, the
most important principle which we are ob-
serving today is this that the ICAR must be
allowed to. . .

oft FLFAL UA ARA ¢ g7 T qaq

g

SHRI ANNASAHEB SHINDE ; My time is
very limited. If the hon. Member goes on inter-
vening like this, what canIdo ?

Sir, the ICAR is being reorganised. We are
beneficing from the experience of the past.
Now,
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the most important principlf which we are
observing is that ICAR must he an autonomous
body, there should be no interference either
from the administrators or th- politicians in its
functioning. And at least my senior colleague
and myself have been so meticulously observing
it. Though we are Ministers, we have never been
interfering. . .

SHRI BHUPESH GUPTA: It was reorganised
in 1966. But its Director-General did not resign
and also certain other officers. When the lower
ranks resigned, how is it that these people who
were on the top did not resign and ronti-nued
wiili she Government ?

SHRI ANNASAHEB SHINDE ;  Thereafter,

we tried to understand the feeling of
the scientists.  Ojtitc a large number of
scientists did t.ot resign because our
intention was not to harm their
interests. Anyway, it is an auto nomus
body and an independent organisation like

the hood Corporation of India. The services of
the Food Department employees were trans-
ferred to the Food Corporation. Of course, we
have enacted a statute. Now, I do not want to
go into the past .when scientists might
have resigned. About the future 1 may say
that in the ICAR, wc are not going to do
anything which  would adversely affect
the  scientific community and the scientists
of the ICAR. We will consult you, MPs and
you will find that diere is the fullest
satisfaction as regards the scientists. A new
arrangement will be worked out and nothing
will be done which will disturb the functioing of
the ICAR.

sft smgedt 941 areT ; T FHIY
A E 5 wre UM M AT A E @
AR faae way |

SHRI ANNASAHEB SHINDE ;
Dr. Swaminathan nor Dr. Menem was
associated
in forming those Selection Committees because
Dr. Pal was in charge as Director-General up to
February, 1972 and he was formulating the
proposal. But sinee this matter is being dis-
cussed again, we will try to review the whole
thmg. In fact, on the basis of the recommenda-
tion of the Inquity Committee and the sugges
lions from the hon. Members, we *ould like to
review the whole approach. But I would like to
plead with the hon. Members about one thin-.
Our Indian Council of Agricultural Research
today is one of the prestigious organisations not
only in India but also in the world. Many

Neither
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of you are aware of this fact that the Indian
Council of Agricultural Researh today is being
appreciated all over the world and many
people are surprised as to how the Indian
agricultural science is making such fast
progress.

SHRI BHUPESH GUPTA : That is why it
is all the more necessary because a suicide of
a leading scientist would damage the
international reputation.

SHRI ANNASAHEB SHINDE : Mr. Gupta,
we are aware and we are equally sad about it.
As a result of this debate whatever suggestions
are there we will ponder very seriously over
them. But we must bear in mind that today the
Indian Council of Agricultural Research
onjoys the highest prestige in the world. Many
scientists have come. Many foreign people
who have some knowledge of the Indian
Council of Agriculture Research have come
and put on record in the country and outside
that there are few countries in the world where
such spectacular progress in the field of
agricultural research is taking place.

Sometime back I was in the Soviet Union
and I had occasion to meet some of the
scientists there. They in no uncertain terms
expressed their interest and they wanted to
know from me how the Indian agricultural
science is making such fast progress. I asked
them to better come here and see for
themselves. Mr. Bhuptsh Gupta may be
knowing that we were very happy to receive a
team of Seviet agricultural scientists.
Yesterday I replied a question on the basis of
which we have entered into an agreement with
the Soviet Union in the field of science. Dr.
Bor Laug who is closely associated with the
development of wheat in many countries has
made a statement that there is no parallel in the
world to the way India is making progress in
the field of development oi wheat. Dr. Sorma
has also expressed the same view. I need not
go on enumerating the names. But today the
Indian Council of Agricultural Research is
making valuable contribution for the
development of Indian agriculture and for the
development of science and for the humanity
as a whole. I only hope nothing should be
done, I Would plead with you, I would urge
upon you and I would request you not to say
anything which would damage the 'prestige
and the normal functioning of the scientists.

We have agricultural Universities and
we have co-ordinated projects. We have 2-1
Insti-
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tutes where we have Directors. If the discipline
is broken it would be a bad day for India. Let
us identify the weakness. Let us try and
improve upon them and see that our Indian
scientists are allowed to function in such a
way that there is maximum involvement, that
their initiative is not sapped and full
democratisalion is brought about.

SHRI BHUPESH GUPTA : What about
confidential report, .'

SHRI ANNASAHEB SHINDE : Confiden-
tial report never plays any important part. We
can go into that question.

SHRI BHUPESH GUPTA:! just pointed out
in a recent case, not yours, in the Indian
Standards Institute; it was discovered that the
outgoing Directer had made adverse entry in
the case of three persons to enable the fourth
person to come up. In this case also the
Confidential Report is responsible because
when von record something and you do not
show it to the person concerned, it is gaeat
injustice to him. Even in the Home Ministry
adverse entries are shown to the person against
whom the remark is made. Here you do not
show it to him. Therefore, I say this matter
should be recorded.

SHRI ANNASAHEB SHINDE : As 1 said,
we will look into this.

[Interiuption by some hen'ble Members. )

MR. DEPUTY CHAIRMAN : Thereshould
bo no cross-questioning.

SHRI JOACHIM ALVA : May I repeat Dr.
Shah's first two complaints in his last letter
were, (1) not admitting them to the post-
graduate faculty for a long time and (2) not
giving them students ?

SHRI ANNASAHEB SHINDE: He was
given student every year. In fact, the Minister
last time read out a list of students. Moreover,
he was given ml hoc appointment to the
faculty. The rule is one must have three years'
teaching experience before one is admitted to
that. Since be was qualified for that he became
a regular member and there was no injustice oa
that score.

I will resume my seat after making only one
point.
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SHRI BHUPESH GUPTA : The confidential
report should he shown to them.

SHRI ANNASAHEB SHINDE : I say Mr.
Bhupesh Gupta, we will take into consideration
the remarks made by you. We will go into
them and all the implications will be examined.
Nothing will be allowed to be done which will
discourage scientists. If the present system is
coming in our way, we will try to improve on
it. Ultimately our scientists can function only
with your goodwill. [would only plead with
you that whether it is Dr. Swaminathan or
other scientists, if there is all-round goodwill
they will do much more valuable service to the
country and our country will become one of
the proudest countries in the world. Therefore, I
only seek your co-operation.  As far as the
specific poi-its of suggestion are concerned, we
will go into ithem and my Ministry would see
that no stone is left unturned and at various
stages, we will consult the Members of Parlia-
ment so that ultimately a general consensus is
evolved. As far as scientific activities
are concernd, let us not import party politics
into them. . .

| SaFEl KEE A& ¢ AT AGd AF
LI CC I EA N cA C R G E ER
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SHRI NAWAL KISHORI: : This is bad.
When you want the co-operation of the House,
you should not attribute motives. Everybody is
for ihe best interests of the scientist and the
Research Institutions.

SHRI ANNASAHEB SHINDE : I am very
happy you have clarified the position. I am not
attributing any motives.

SHRI JOACHIM ALVA : It is all only
soothing words and no concrete steps.

SHRI ANNASHEB SHINDE: My senior
colleague will deal with some of the specific
suggestions. Sir, with these words, I conclude
and I am thankful to you for giving me an
opportunity to say a few words.
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IFN #2105 37 F4qqa= ¥ W
H zq vz F1 Afvat aw v F 5 o e
fre 3o &1 718 g% faom & wqAre I
AT & A2 A1 A1 g7A1 £, 1 =T T 37
FT & AT ATAT TwrAardt 7 #gAr 2 fraw
2,913 @Er adt & 3a%1 a4 fod fe 2z wAr
& AfeF TATAT AT 2, IAFT AFLAT VAT AF
H1a] FAT 2 | A7 "dizar § aifeas 4w 97
qE T, ZATE F7 A F AW FEA 10
frafa & oo dmfas &1 =3 7 fam a7,
34 dfag F1 qrez dpoz dAedr 7 fawr
faar sra, fFAa-fFA7 37 4% sagr =mw
gia feat s, #ar za a7z 2 o feafa 2
ag ey feafr 27 aar =ro foer az
aawEr arzd E & stE o oA e
wTiyTae #0 fwen, A W ad s
zar g, W awaar § & aw A 3aEn
VT % ymAw § aga g g, Aatan A
gfez & sz gw go N1 A wmF F )
#fe we Az 371 2 fr fam asfaey |,
I FEA F AT FIR A1 FAL FATNAE]
F ot ara o7 &, Wit A A A€ g, am
A1q 39 FEAr F1 faw 9 4 WA F7 0
FT & 7 wwwmar g vy feafa ad 2

ZrEva A% Ffzar § T 1 97 ger-
FATT AT FF0E | Fo WE A ATTAT AT F
TZA A1 94 faat a1 39 g a7 350w
qr f& sfezaa afos raw fad edimmz 7
foar awz #1 e wifawr 71 &g 921 @
g1 &z aweAr faedt 2 fF o=
9% OF ¥ 413 0F q57 &1 1 qa%Ar |
=H ATE AL WA, TH AYE & AEAT FIAT
faega fregs 2, @0 a0 a1 @, #40 42
gt 2y &%y | fwe off 77 AEar g\ oA| A
IBET W MF wEE AR ar gwry
waras #g wgar ar 5 a8 wfze fm
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A7 fF aga 79 aat g€ 2 3 A
A Kz am gt dl gEd wEAr gA
v | 2o wig 7 Wit faan 2 afa
A F a1 v e za 5 ogfe
#1 et 292 W fradt am dar 1 asd
21 TA% 15 g7 wUAT 0% UFF %1 GEA
#oara fFmrwm awar 2, ag @A A
AT 77 #weqw F9, 71 7 awear g 5 qz
TAAT B121 faug 4@t & fF gw sav sa A
AT gTwT a1 §5 At w1 faz w7 g
ATAT AHTATA F7 4F |

WEEA, WEIUF UFT JUA F AT
TH ZF EWIT FTA AT FHA qFT AT AT
aFH] #, 98T 47 F1% Aq0fA% qg FEr &7
fe 15 gatrT ®77 1 WA dar 47 q9E 3,
0% qar war #) 5 o9z g A E Aargw
A @ F9 AT EET 7 9 T a%E A
I 21 AR A1 3N F qeEw 0§99 AT
T AE A ST Wi § awwar g fE a4
TAAT AT OfCEAT AT AFAT Z, AT A7 OF
T gYaEg 1 4 g9 1 wfFE avarer A
AN T ATEY W a9 WA &, 47 41 A
ATT FT GVFT FA AT A Z00, AT AF THAE
are ¥ Azq q &1, A7%E A 21, amfaw arne
T 31 A% % Fa4 0F Al F7AT Z AW
77 F41 FEAr 2 0w A AR FAE S 2
o gf ferrd 2 & A1 51 2 91T A1 g Wal aE
fridr &, 7 N8 5% f27 9 § aq 7 93
fzi s & 1 gz W feafa & &g #1€ =1ew
feqf 4@ & a7 =7 Fg@@71 217 )|

warE, wTaAr e f1 A A g
fomd a7 ® =0 eArdAAE F1OAATAR
ugTE {q=1 | ag wTEHA AEe gA9gq 4T
2 za% e a aw g famw e § A
frar smar w@r 2 | A9gT | gAA A F
ava7 FaadY wae gzt =anfgn gadr ad
7 o wafes @ ag fear a1 gaFr afqEm
f afd, o T F amfasi 7 &7
gt AmfAwt 7 7 foan v A1 F @A
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[=te ar% AzrEI7 |
At # f& swadr @A o ZEe
20 ¥ WA FOSRT A0 AT I @ 2
v IRT Hexw fFAAT dEdT sTd fue
T & | ane weE A faa w8 A1 g
a2 FWex A 41 2, A " A FA 2
YT g9 A1 7g9 &Y wne g gee afz
&1, ot gfel F1 &% g9 T AT 97
e vE, 1 A g FE A waEr @
FTAT, TR {07 ALN FEAT AT HTE
i ot A war afga § mwma g
AT & H FAAA A7 FrA. e cow
tradiction in terms, a“l ﬁquag a'qﬁ'q' a:[i[
T Fifsrar w737 g Heisno scientist at all,
qg Amfas 7E aqw @Far £ ) &
ARHT AL AT TAF FAC A A
AAIAT ATAT G 0w +, vAr feafq & s
az 957 I3 &, I 97 [FATT WA 937

g, 3y aa za fma g 9§ g
A1 W IR AT A Wi AE FEAr A
wea & oF @ s fr ferfed
F A3 waa adF 7 wmfda & oaf
g S aEd sfwT o9 Isar s
agET AT, S dFHl AR AEE
ad qf 7 war, fafrm s e o
F&% azar, AR o it fage fran wary
o1 AR g Al & awd, ;19 35 1
Axfeai & ara frage w0 faq o 9, 37
FE AW F T IAA AT GT FaAng
fages v faarmr ) st aady g9 oF
stng a7 fues fRar smar &, sawt &1
A & AFC IANA IAT T § AAT A
far sar & a1 7 ard €S & T an
Ar F4r oFOE faege  aAER Fma
famr na & famat snftas £z adY qmar
g1 | T | UFKUF qg T AFS G AT F |
# wwmar g 5 oy awr wdiwwne gfon &
7T AT AT E10, SfFA ZET ATg & @i
F1 Mo TR 7 a9 wifng s fwa
&, a7 T |E Ay g
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o AT ¥ FT1 AT fageAr a? amn )
# yraraar & fau am 98 7 < g, akw
zafaw T vz g e o= From =ro wg &
fam strewzear €1 Maa &0 | T 2o 79T
T AMERT A% UEIATET @A safe 3
ez qqraAifez &, vdiAET 3asr fRug
AL T | THET FTE TN AT F Al AT
AT AT FIF A0 F 578 F1I00 § vAr
foar w17 s 7 oF fangy a1 &
wAa femdnza =0 dearm 0 91 o7 99
9 W5 @3 g & Al ZH IAE (w0 §EgY
Zrana  fFoga oz famiw w7 st o
dmfas awa § s=fa gie aw 4v
fergmad famet & « g% aamr aar fF 3zt
9% UF oFifauEE Famar @ w1¢ 39 -
frusa # N aga == F1 gy Agw
fraire o & | §& a8 72F7 qgT AT ZAT,
s f 7 o W wmf, B S Sooarwoar
Tl fam za% & oF argfesz 2o arfe
Ao AFAT HT Feed aF F44 F1 G491 &
TS | FF AW AT AVE T S DTEST AATS
% sgfaq aus Wi 2, gEiaw TaEa oA
g AnfaF amEnA F avqE § A1 &
ansarl g fr ag agr @Ay 9w faear w
fama 21 =0 frz & @gr B aw g -
We are sad. ?;:@"T E‘T;n- ;’} qqieq aa“[ E; ’-;!‘2‘{
A w 3fpa o gETeE M agwr
@ w2 91z F wvav 9wET 2, wel @I
qrar §a T Z 59 919 1 3"EHET GFAT
FFAT W A1 ANT SEFI gW fAwTA
FT T AT { qumar g F arg gy, an
g9 AT AT 0 A9% mq i | sfEa
T 59 avg 71 gz A dw & ow@aw
AgA T S AwAT E7

WEIRA, A& A% AGr 1 WY 9 oF
foi & odfanua arw azfifes asq
ars wfzar & Tw i § gy dww
A7e @A 1 7 3ga far | & wgw e
THET 9120 W A HTE AAA AT T | T
Heq1A Y a7 0, foyaay fad 7 g 7
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2, 2T A qEA F Fg A o 7,
At FonrarT A, Higa arfaar Aot 77 w47
# 9% s W 990 2% # 2z wwifea 3,
ZAAY A A7 AT F A § & wm faer-
zat | 5w ama o= faim w17 faar oy a2
7 EIE TOEAENA AT A9 | uhw W1 q o
T AT ¥ OFET A1 YA IN AWA &
fr oz s S fvm arew g A@ed g
F ofig-ATg FT T AW T AH A WA
£, 9%F 4H 7T TMFT agd A gar
fF qaga gar? dmfar o am At waa
Fo & f faet Gl o1 =wdt 7 3w
Zare gzt a7 | s g F 3wt gl
qrad agd agl ant ) g fifsr #®
91 A1 7 IH TIA A F a7
% Fer 1mr—

"The most serious consequence of re-
organisation was the increasing involvement of
foreigners in policy making, administration and
academic matters. Foreigners not only sit on
selection committees but often act as Chairmen."

AT F21

"If the aid-giving organisations were honest
about their intentions, why did they almost
invariably back ill-qualified influential lackeys
and hound out competent scientists ?"

I repeat :

Why did they almost invariably back ill-
qualified influential lackies and hound out
competent scientists ?

T & AW T FAw v 2o Fo Yo
q1417, Taferz e we #rvo Ao I
ATAT FAWE HAAT T FAI K 4, 791 &1
FEM AT ATAT AT —

"A Canadian Scientist from the same
Department who had been in India as an expert
had slated on his return to Canada that though
th"-rc have been a number of highly qualified
competent agricultural experts in India, the
Indian Government did not accept their opinions
and insisted on foreign experts who were really
not competent to advise on problems which
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were peculiar to the soil, climate

and social conditions in India."
32 21 fv @i @ @z FTawgw oF
Fmifas & @1 9991 T AT 2EW 9T W
=gy fae fray ser =7 3357w #m
7 OTAT W | 7, WAIET, A4l EF A9 2,
suitFa arfzez M7 wdEa @t aw
arfrez & fav @ am fawaw 2 295 3w
¥ ot 7z F70 A90
"Another example of foreign influence
was the recent advertisements of posts in some
agricultural universities inviting applications
preferably from candidates having a doctorate
degree from the USA. As against this, highly
qualified  agricultural scientists  having

doctorate degrees from Russia found it
difficult to get employment."

ZW FAT apT 9T dwOEA mzfzea &
faumr @) gt § siaw A adr w0 3 €,
ag =7 Fvar arfgn | &% franeeg Ay
A FE AT 2 | 92+ q°% (7007 719 §
A7 GreEd wvAr gz 7 afz gwdE gm
aey Foenoeg qrevw 379 41 F91Q AW FT
TATH & AFE H GAd ArTR E Al qW
A7 &, q% faar 2, fr g9 wod Zor 21 gafy
FY FATT & ANT IAF T § AT TEA |

WA, FA A 93 AZA 1 2 4g
2 ymAlT | TAAT AT AAAIG g T A1
weqed & 937 i3 3991 0 @12 129
FTRATAT AVTF AMHA ZAT i g1ar
Dr. N. C. Pant, Professor of Entomology,
IARI, who spoke next gave the findings of a
survey conducted by this organisation through
a. questionnaire. He repotted that 90% of the
scientific workers arc totally dissatisfied with
their jobs and service conditions and that over
65% complained that their bosses take the
credit for research work done by their juniors.
The findings further showed that 80% of the
scientists were against foreign experts being
members of the ICAR Selection Committee,
while opinion on the i eentiality of foreign aid
was equally divided."
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L=ro ar§ wzEiT]

W, T T ATE A1 FHA™ (wA
#YT HEATT H FVT AT 4977 T AT AvIATA
F1 90 T THA1 AT ©T § FEAT 73W
f sad smand oft 48 #6ft | s o
ARAY 1 fagrerr a2ar | T yHEw 0 a0
eq @iad § fau fafeeee amga § fresh
e #41 ar 5 9T g7 wro g faa 9%
AAT A1 20 gA T 1T ITH AT HA )
7 q%2 & gy &, F Mo fea 5<%
AW IAT1 gt gaamr frafy F 0 afy sre-
W2 s & oo fam owwE A ar
ZAATAV @1 FT IAHT @A TH ATH A1 AT
9% & g 9 avg w1 gEarEA w41 famn

9% U Gler 61 AR M3 & HfwA
# IATT 437 qEA AE AWAAT | A4 F44
oF 9z fa aza w1 fadl ) us
faama #fo vo anivo UHo HEATH W ¥TH
frafadt & are & fysan ar | §7 wnfa-
fefora faw gu @, g5 Ffaferoe
F 9 \uwrpae w1 0 afsa a § oarg
9 AE FW L OWT QIR AT AT S
oftadeza 4, Wit mifze @, f5a% aoq o,
378 w1 % gw s ¢ e A e
A4 @ % 2 3 ag qamr fFoar
A aarfawres a4 &, #fea T 7wl a0
0% g% gAnEae fam w2 g
wifrr oz 2 fF ag e s 22 s
g WE AT A A A T e @
A\ 3% avz gw Am 7 fF zw g 3w
A3 8, @A gF A T E | A} AT gH
@Al g 4g wmaz (o dwifas anaar g
T ifafpgas a5 S #1 @3 A
T 47 a8 wu%A g1 g 61 F@ A4 ady
@At | I Aw & WA S F a9 faeead
ardr & #lFa 3 3Awr dw A O @
I I AT F WAL To WE 7 HIH
ot Aol P agwnd 2, s A A
ot 2% 29 g w1 fAaet afieET ® et
et Smazrd & S sifie s
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goe 74 § faw = o Faw 3z wfd
IR A A E A AanmAr R am &
5 A A7 afqzm it s soan

g zfiz {7 Farfl s gam I
Jrzan § 1 faed st & arenT @@ Foagt
a7 AgEr i MY gAE Z TR E TR A
e § @ G1T IAET WA TE
3Zia 7z N F7 fv ogw 3w wm
¥ qEET 41 A1 419 73 & af 37 T4 7
#az & wzed &1 wifgA F%9 7 AR
arafa w0t 2 7 gad A s fawa 8, ar
qIEET & 7w dto uHe ATSo HyTe Y
A9 F A57 442 F §A AT ARG q, Al
Tzt 791 w41 W AT MT A IAGT IOV
1 A #1 akar ? aga Avdr A o g
foa® gag ¥ @7 Ao T ®
¥27 g7 Tl € ST AT A1gT /" qg

qFAl |

asft W o spmEwr yae St 3z aan
72 4 fy oF Arg FT AEqT A ATHEE,
AT i F NT A1 UwAIA wrd FT IHTET
FIA ATAT ¥, AZT UL T AT AFIE T
T 3 s ama Ay o A fam 7@ 2
FAFT T1E GHAT AF AT | ALHC AT
2 oty gz FT 21 ag Ao g fE
AN FY zare qr w7 7 g fAva adi
#idy dre gl gart 9 A% 42 qAA
gt & o FF e qre Agr s o o
Zw J1gd & f A9 ez wEEdl 1 99N
arfes #7 & atx @8 fr gam fRar R
mar Wt 3y uw wa # A AT # fw
ZurT F wEe & w40 g, war zro fafoow
fag frarét & gara faar, B a1 gardd
vefafreifza dwzm & 37 a@ @@ #
TrEwe | Wty &ay arfan | vAr 19 97 3%
# g7 0F T FW T &1 A48T fwEa
17 g avAr savafw afaw F fawm
F1 wgay dr s g ) feedr gfafa
g AvE W WA 24T E0 § agm
@@ g fee w0 Sfew gfad
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99 7z 2 F T oama wr oam o
EIEEE S E IO T G i £
sita | fam A7z 91 fawas 2 zas 2
gugH g dAmaqdqz & swman 2
Y &Y i 2 oA F19 aafaw dar 2
AT wmd Fq1 w7 fF oA fae ¥ fao
diadzs & w41 919, 9 99 ag9 0 A2
TEA, IAF AFA § AAA AT AAA, AfE
am W azd 7AW 0 E fF o anaa £ 5
HETHT qUEFd 21 597 § 2A 21§ W
qarz i At qzar = garn, sfEa i wmarn g
f& =19 24 aa 4 wiw wEafea, {feagz
H17 TIAEA ANE T FIA FT GAA FL A
q9% F #IEAT F 419 IAR A1 Ao
q17 afz g oar w41 3 oAlfqoas
F1 difzar @ A1 FIE-A1T /0T AN q47 2, I
qir w1 A1 F7 9w w1 wgiEg, afT
qg 21 sty 1 § awza g F 2ve wig w7

affz s @m, #w a9 ad 3 d
TATHI 7 % A % FART I2T AL |

SHRI V. V. SWAMINATHAN (Tamil
Nadu) : Mr. Deputy Chairman, Sir, the young
promising agronomist, Dr. Vinod Shah died in
despair and disappointment. This is really a
very sorry state of affairs. This is not the first
or the second or the third tragedy among the
scientists. There are no two opinons about it.
The Government must constitute a committee
to inquire into the sorry state of affairs and
prove to this House and to the world who really
is responsible for this suicide of Dr. Shah.

But in our extreme sentimentalism and
sorrowful mood let us not cast aspersior.s
against those scientists who cannot be present
here to defend themselves. I am told that the
Nobel Peace Prize winner, Dr. Norman said
that if India can claim any self-sufficiency in
food production or green revolution that credit
goes to Dr. Swaminatham and his team of
scientists. He is the recipient ol many awards.
He is a world-famous geneticist. He is the first
Indian geneticist to be chosen to preside over
the International Geneticists Conference in
1962 at the very young age of 38. He was the
recipient of awards like the Shanti Swamp
Bhatnagar Award, in 1961 and the Birbal Sahni
Award in 1966, Mendel Award of the
Czechoslovak Academy of Sciences in 1965.
We should feel proud
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(hat lie received the Raman Magasaysay Award
for Community Development last year. He
disco vored the potentialities of Hurricane
Dwarf crops.

In our attempt to prevent suicides of scienti-
sts let us not assassinate the character of
eminent scientists who are responsible for
bringing in self-sufficiency and Green Revolu-
tion to India and great fame to the Indian
Agricultural Research Institute,

SHRI LOKANATH MISRA : Mr. Deputy
Chairman, Sir, while participating in this bebate
I do not claim any special knowledge about
science. Therefore, my approach would be
purely a layman's approach and ir I am wrong
anywhere 1 would be only too glad to be
corrected by the hon. Minister who has at least
the advice of the scientists available to him.

Now, Sir, some of the previous speakers have
already indicated about it but I would like to
throw some more light on another aspect of the
Report ol the Association of Scientific Workers
of India, Pusa Institute. As far back as 1971, the
Pusa unit of this Organisation made a study
regarding tile reaction of the scientists so far as
the behaviour of their topmen was concerned
towards them. It has been indicated here that
almost 90 per cent replied that they were
extremely dissatisfied. To the question whether
there was a general feeling of dissatisfaction
among the scientists of JAMR, 94.1 per cent
replied in the affirmative. The affairs of perhaps
the entire division supported this finding. So far
as the Agronomy Division is concerned, Dr.
Shah was No. 4 in the scale of Rs. 1100 to Rs.
1400. Things began deteriorating faster in the
Division after the death of the welkrown
scientist Dr. S. S. Bain in May last year. At the
time of his death, the next man in the
Department. Dr. T. C. Mahapatra, was on 32
days' earned leave and the man next to him, Dr.
Dastane, was in Lebanon attending a
Conference. Therefore, the gentleman who was
No. 5 in the list, i.e. Dr. Rajat Dey, was made
the Head of the Agronomy Department. He did
not have any special qualifications. He was a
scientist. There is no doubt about it. But it
needed specialisation and without that special
knowledge I do not know how he was selected
and why Mr. Shah, in the absence of these two
other senior men, was ignored ? All of them
were ignored Dr. Shah, Dr. Mahapatra and
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[Shri Lokanath “isra]

Dr Dastana were egnored and Dr  Rajat
Dey superseded them. It must have been
brought 16 the notice of the hon Minister
thew and 1t was categoricallv brought o his
notce by Mr K C Panda, one of our Membeis
The Mimaster sags that he could have iaken
actyon if Mr <hah had brought 1t to his nouce
If bringing to hus notice uceds a special chanrel
I do not know whether that channel was wsed
or not but the medium of a Member of Parlia-
ment should also be considered us an impoitant
medium and that was used I ven then the bon
Muus.er, A\Mr Fakhiruddm Al Ahmed, did not
feel moved I do nol huow how he assures us
that he would have looked o the case of Mr
Shah, had it been brought 1o his notice [ am
surprised at such stalements ol the Mouster
(Interruptirnsd T do not keow  whethr 1t =
the Mimister himself or the Mmister of Sate
who sawd so immediaicly after the death of M
Shah He saad har he had bieotae smotionst
Il Afr Ahmed wants that ol the scienbists in
the country should be thick-shinned

THE AINIIER Ol AGRICUL IURL
{ SHRI TAKHRUDDIN ATT AHMED ) 1

have nor sand i

SHRT 1OEANALH MISRA  Whoigere
has saad 1, but it 15 a fact b ihe scentists
cannol be thick crocodilskinned like polie-
cians It you want the scient sty to deve op therr
faculty, vou hase w nwrovide them with a con-
genia) atmosphere They nust be provided with
an atmosphere where they would he ereauing
faculiies, they skould be most delicately siua-
ted It they Dbecome tluck skinned, 1f they
become 1uresponsible, then probakily they wall
lose scientific faculues Theretore, whosocver
made the statement made a wrong staiem nt
We expeed screntists o be ¢xttemely emotional,
10 be exttemcdy semmitne or ele they wll be
crude [cllows, prabably as lay m the maoer of
science as I am or as Mi Fakhruddin Al
Abmed 15

Sie, the wilein of the piece, bas already
been mentroned  The other day T tatked about
De Swammpathan I am not o soentist and
therefore T should not be in a postion, nor
shovid T claim 1o be i a poesition 1w judge
Dr. Swamnathai’s  alsluy as a wcienust
Granting that be 15 100 per cent efficrent  his
Pepartinent of Agricultural Secrence, 1 agree
with Mr Bhupesh Gupta when he said that he
has failed 1n his leadership. It 1s only under
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his feadershup that these thungs are now mulu-
plying  Maylbe the beginmng was probatly
some (o yars back when Dy Juseph comnateed
sucicle

DR K RAMIAH (Nommnawed)
arlwer

It was

SHRT LOKANATH MISRA It was oven
earlter But now wu sce tliangs ae muttiply .
ng  discontent s mulopis ng and mashe if
the hon Mimnsiser 15 fo callous thal smcides
muluply, uinmatly the eniue responsibatity
Lias to he hurne b the Direcior Genetal He
canrot run away [romn the responsibliy he 1s
holdiey He caunot Lave it hoth ways that he
would cont'nue as the Director-General and
at the sarie time he would run away from the
hiud of responstbility that he 15 expected to
carry along wih the poaton Therefore Javs
time when T accused hum T aceused hym onl,
because as Director General I should te i a
pesiiie o cany the responsbihiy or clse he
swuld gel away from (hae  Lel hum ben
sciemiist , weshall worshup hum as a screning Lut
ke cannot be an adminmstratse head, fal
m that cempletely and sl ¢ aim the same
horour ard uignity that he wou d have o d
as as o1 unst The worst part o° 11 15 thar te
1 always under the advice and infiuence of 1he
vblamn of the piece M1 Menon | do no' & oy
him, T have not even seen hus shadow . Twitb
hadg scen sach a vidlan

EAT DLPULY  MINISTIR N IHL
MINISTRY O AGRVCULTURE { SHRY
JAGANAMALI PAHADIA )

You he gpl
heaid e onty

SHRITORANATIT MISRY T2
about the vdlain  F wane s stoy  away
from that willar I hay 4 Tuach of tows
progiammes of My Mevon  Oace, g 1ce eery
month be gxs t0 Caliwut and 1o Kerala 1 am
told he belongs (o hesala J wish T had hus
mrelhgence i using the public exchequer 0
vy my home, Ey ery month he takes ag Oppre
tumity of uung the oney from pubic enche-
quer tovastt s home  1lus 1s (e gentleman
who was giten a certificite a few momeits
back Dby the Min stir of Siate, Mr Shinde
Probably Mr Shande did n o have the tyune 7]
go1mo these things Thase are minute detasly
of course but a pzison who Das a special faculiy
special capaciy of cheatmg the Govemmcn;
in this way by CTEANNg situztrons whoe he
can vse Government money for an fire n otder

ve Feaid
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to visit his home and look after his domestic
problems is not the right type of person who
should he in charge of the Indian Council of
Agricultural Research. Therefore the sooner he
goes the better. At the same time the hon.
Minister should write to the Government of
West Bengal to be careful about the gentleman.
Tf there is at all a character roll, that has to be
written. The hon. Minister should immediaie-ly
write on it that he is a person whose conduct
has to be watched and watched properly. 1
would not have such a person for such a job.
That the Minister did not have the time to look
into the conduct of such a man goes to show
how seriously the hon. Minister is looking after
the ICAR. Therefore I would now suggest that
Dr. Swaminathan should only be allowed to
remain as a scientist, probably as the highest in
the cadre. I have no quarrel with that but there
must be somebody else to look after tin-
administration so that this institution which has
earned a reputation, according to Mr. Shinde,
all over the world should not get such a blot
because of the maladministration of the
Director-General.

Now, there is only Union Public Service
Commission for recruitment of all cadres,
including candidates for the autonomous
bodies, candidates for public undertakings,
candidates for educational institutions and so
on and the UPSC is too busy with the
recruitment only to the IAS and allied Services.
Therefore. Sir, what I would suggest is that
there should be a special public service
commission for the scientific cadres in these
institutions and in the public uudertakings. If
possible, they should be tagged togelher, or
they should even be separate and there should
be two public service commissions, one, only
for the autonomous bodies which have a
scientific cadre or backing, and the other should
be exclusively for the public undertakings. I
think, if there is a public service commission
that way for the scientific cadre, it can look
after the scientific Services much better than
the Minister looking after them. I hope there
would noi be much of a difficulty regarding
that.

Now, Sir, the Minister is the President of the
I.C.AR. I would plead with him ; it is not a
matter of prestige at all for him. The position
that he holds is probably the highest post so far
as the Agriculture Department is concerned,
because he in the Government of India's
representative and the peoples representative
combined representing the field of agriculture.
Therefore, it does not add to his
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credit to remain President of the Indian Council
of Agricultural Research. If it can be headed by
somebody else, then he can objectively look at
it from a distance. Now, his name being
associated with it is being used by the sly foxes
in that autonomous body. Kindly don't lend
your strength and I would plead with the
Minister not to lend his strength to be used by
the sly foxes in the autonomous body called the
Indian Council of Agricultural Research.
Thrrefore, he should remain at a distance and
look objectively at it. Sir, it seems the Minister
is very averse to Members of Parliament getting
associated with the committee that he proposes.
The Secretary, Mr. Menon, probably takes all
the credit for having picked up this gentleman
Mr. J. R. Patel, a retired Food Commissioner,
for having picked him up from oblivion and,
therefore, whatever is dictated by Mr. Menon
would be the judgment of the proposed
committee; that goes without saying. A person,
who is now looked upon as somebody in the
field of science, or in the fidd of administration,
or even a Judge of a High Court, or even an ex-
Judge of a High Court, would have been a
much better person to head such a probe. And if
such a person is not acceptable to Mr.
Fakhruddin Ali Ahmed or his Ministry, I would
mention we have an eminent scientist
belonging to agriculture here, who is Member
of this house. Why don't you take his service?
lam told he was also associated at one time
when there was a probe regarding the working
of the ICAR If that is so, now, why don't you
take his services ? He would combine both a
scientist and a Member of Parliament in him.
What is wrong about it ? But I would not
however accept he could be the villain of the
piece and could be chosen to head the committe
and carry out the probe. Therefore, you must
select a person who would be in the confidence
of the public. Supposing Mr. Patel writes
something about the incident, would anybody
take it seriously? Probably people would throw
it into the waste paper basket. I would throw it
into the waste paper basket because I am
guided by the feeling that Mr. Menon, the way
he behaved, must have given the feeling to Mr.
Patel that the finding must be this way, or else
"you will never be picked up for another
enquiry" Therefore, 1 would plead with the
hon. Minister. They may come to a consensus.
He may take the advice of his colleagues here.
We do not want to misguide the Minister. We
want the prestige and the honour of the
institution to be kept up as much as he does,
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but if you giv;. ihc fil'th man the first position
in the wrong direction, can we be with you ?
Even when it is brought to your notice by a
Member of Parliament, you close your eyes
and you do not see because probably the
villain or the piece would have advised you
that tilings are being done rightly. Finally, I
would request the hon. Minister to kindly
concede the suggestion that Members of
Parliament should be associated with this
probe. If that is done, it will give great
confidence to the people thai a proper and
objective enquiry is being made and there is
nothing fishy about it.

DR. K. RAMIAH : Mr. Deputy Chairman.
Sir, I am rising with a heavy heart for the
reason that my judgment of people appears to
differ so radically from the opinions of m\
colleagues in Parliament. The ICAR was
reorganised in 1965 as a result of the report o!
the special committee appointed for the pur-
pose. The report of the committee was accep-
ted in 1905 and since then the ICAR becarm
an autonomous body entrusted with the r< s-
ponsibilily of carrying out agricultural r< -
search, teaching and extension of education
for the whole country. It so happened that
with the reorganisation the ICAR became an
autonomous, independent b)dy, free from
direct bureaucratic control. It has its own
special rules to recruit its staff. The committee
had actually suggested the same irodcl as was
then being followed by the CSIR which is also
an independent autonomous body. It is likely
that any set-up which comes in with the best
of intentiong can. go wrong. After all, it it the
human being who function interpreting the
rules or regulations framed for the bodj. If
something serious has happened like thi.
calamity which everyone of us deplores i, has
happened recause of some mistake ii
following the rules or regulations of racrui'-
meni. Let ihe committee which is to be
appointed examine it and say why this lrsged\
occurred and suggest amendments to changi
the existing rules so that we will not Lave ;
similar tragedy happening again. But lei not
this scrutiny or request for scrutiny b<
utilised to condemn the whole organisalioi
which, during the last seven years, has set :
world record by increasing agricultural pro-
duction in the country. It is after the reorga-
nisation of the ICAR, the team ol agricultural
scientists, who can stand on their own. ffeve«
loped their own schemes and projects and
carried them out in a co-ordinated
mannci
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with the cooperation of the scientists working in
the States. We know how successfully the
schemes have worked to reach the present level
of agricultural production in the country. Let us
not, in our anxiety to change the ICAR
condemn the good work the scientists in the
organisation have done.

Regarding the letter which Dr. Shah had
written just before he died to Dr. Swami-nalhan,
there are one or two technical points which I
would very much like to get cleared. For
instance, he has suggested that the reliability of
the figures he got for yields of a particular
rotation was vitiated by the use of big-sized
potatoes as seeds in the experiment. In fact,
ordinarily when any potato-grower goes to an
agronomist for consultation, he is advised to use
big seeds. So, it is nothing special that has been
done to vitiate the norma! results of that
experiment. Next is the Bai'akh Moong. I wish
te> mention in this connection that the ICAR, in
addition to the agricultural research that it is
carrying out all over the country, has also cettain
regulations to adopt before any agronomic
practice or any new variety of crop is released to
the public. It has got to go ihrough a series of
tests. We have got the natioal demonstrations,
The all-India Co-ordinated Variety Tests and
the Variety Release Committee and a number of
worksheips where The results which are obtained
are discussed and it is on the unanimous
decision of the Committee that the particular
variety of crop is released in the country. 1 do
not know how the release of moong was
manipulated. I know Dr. Swaminathan for a lot
g time since his scholarship in the Agricultural
College in Coimbatore where I was also a
student about sixty years ago. When he
completed his agricultural education, he got
selected to the Indian Police Service. At that
time he had also a scholarship to go abroad for
training, and I advised him not to accept the IP
job but to go in for the technical training. And
we know how he has come uut with high
credentials everywhere, lie is a clever
agricultural scientist. I would like to illustrate
this. I know late Dr. C. V. Raman whom we all
admired. The late Shri C. V. Raman was a
shrewd judge of men. I introduced Dr.
Swaminathan to Sir C. V. Raman once at one of
the Academy meetings. Dr. Raman invited him
for a lecture at the annual Academy meeting in
Bangalore. Since then—thai was about 15 years
ago—so long as he was alive, Dr. Raman used
to invite Dr. Swaminathan at every meeting
and asked
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him to talk about his work, which he did, and
it was very much appreciated. It is possible
that people might commit mistakes. After all,
human weakness is everywhere. Let us not in
our anxiety deploring the sad demise of a
good scientist, Dr. Shah, try to condemn
people  without  proper  scrutiny or
examination. That is my only wish. Thank
you.

SHRT FAKHRUDDIN ALI AHMED : As Dr.
Ramiah has already eclaborated the procedure
under which recruitment to the ICAR and the
IARI are made, I would only touch upon this
point very briefly. Before the year 1966
recruitment was done through the Public
Service Commission, and it was only from the
year 1966, after examining the discontent which
prevailed in the institution, that it was decided
that the appointments to the ICAR and the IARI
should be made by a Selection Committee
composed of scientists, and it is since then that
this procedure iias been followed. And I have
r.ot been able to understand how, because the
selection has been made in a particular case,
either Dr. Svvaminathan or Shri Menon is
responsible for it. As already pointed out, the
procedure is that we maintain a list of all
experts in the various disciplines, and out of
that list, the Chairman 1i'i selected by me out of
three or four names suggested by the Director-
General and then two names are added as
Advisers. It is they who make the selection and
on the basis of their report the appointment is
made. We do not generally interfere with the
recommendation made by the scientists in
selecting a proper person for the appointment. [
think those are matters which need not have
been brought. So far as this case is concerned,
we are very unhappy at the suicide of Dr.
Shah, and I would like to confine myself to the
letter which he has left. In his letter to Dr.
Swaminalhan to which a reference has been
made repeatedly, Dr. Shah has raised three
major questions. There are other secondary
items which I donotlikelo discuss as I have
no time. One is that the system of recruitment
of ICAR requires a second look and, secondly,
that he has some doubts about the way scientific
inventions have been given prominence or
otherwise relegated to secondary positions in
IARI I would like the hon'ble Members to
realise that we have taken on hand scrutiny of
both of these. As I reported, there is already a
committee looking into the working of IARI, its
achievements and shortfalls. The Committee
consists of eminent scientists and we hope their
report would be a candid assess-
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ment of IARI and would
results in future.

lead to better

The second committee which has r.ot yet
been nanvd, which I hope to constitute very
shortly would look after the recruitment and
other procedures and would be essentially
manned by scientists. Some Members have
impressed on the need for some Members of
Parliament being associated with it. I honestly
feel that it is not necessary because the
problems that the scientists face would be
known to them better but I would very much
like to consider whether an academician or
someone who has had vast administrative
experience in the field of education or allied
fields and who happens to be a Member of
Parliament could also not be included as a
member. I am making no promise because it is
my intention to constitute mainly a committe of
scientists who have administrative experience
also for the purpose of going into the
procedures of ICAR recruitment and personnel
policy.

Thirdly, Dt. Shah has also made comments
on the behaviour of Heads of Divisions in IARI
and we shall also examine what new
management practices should be introduced in
the functioning of our institutes.

Mr. Deputy Chairman, you would appreciate
that the three essentia! points contained in the
letter of Dr. Shah have already been taken care
of. Hon'ble Members have insisted that I must
examine each sentence of the letter of Dr. Shah.
I have examined bui in view of the fact that
these two Committtees are going to examine the
essential points of Dr. Shah's letter, would it be
fair for me to go over the same matter again at
this stage and prejudge the issues ? Therefore, |
would like that so far as the merit of the case is
concerned, the implication of the letter is
concerned, it is better that instead of our
expressing our opinion we may leave these
matters to be judged, to be considered by the
two Committees, one which is already function-
ing and the other one which I propose to set up
in a very short time.

SHRI LOKANATH MISRA : Mr. Ahmed, to
be specific, what will be the terms of reference
of the Committee ? Kindly let us know whether
it would look into the cases of supersession,
illegal supersession and all that for the last two
or three years or five years and the
discontentment among the scientists. Would
that Committee go iuto these things also ?
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SHRI FAKHRUDDIN ALI AHMED : As |
have already pointed out, one of the Com-
mittees is already going into the question of the
working ol' the Institute and also the assessment
of such work. This Committee will be set up in
order to examine the recruiting procedure, and
the amendments which are called for.

SHRI LOKANATH MISRA : Not that. The
point that has been highlighted here is that there
have been lot of illegal supersessions ; many
people have been ignored and there is heart-
burning among the scientists. Would I hat be
one of the terms of reference ?

SHRI FAKHRUDDIN ALI AHMED : It
includes all the essential point?.

SHRI LOKANATH MISRA : There must be
specific effort to see that it must go into reasons
for discontentment among the scientists and to
look into illegal supersessions, if any.

SHRI FAKHRUDDIN ALI AHMED : My
impression is that the working of the institution
includes examination of discontent and if any
clarification is called for we shall see what can
be done. I was just trying to say that these are
the main issues which have been raised in Dr.
Shah's letter. But I would like to point out one
thing that a good deal has been said about Dr.
Swaminathan. I would only like to point out
after what has been said by Mr. Shinde that it is
not very fair that we should make allegations
which are not based on actual facts. In other
countries, whenever a scientist or any person re-
ceives an award, the people are proud of that
achievement. But in our country, instead of
being proud, we are trying to make all kinds
ofwild allegations against the person, which are
quite unjustified and quite uncalled for. I may
inform the House that Dr. Swaminathan has
received awards not only in our country but also
international awards. He is a scientist of great
eminence and it will really break the heart of
such a great scientist if we talk here in this
manner. Not only this, I would like to point out
that a let'er was written by Dr. Shah himself to
Dr. Swaminathan on the 30th March, 1972 and
it will be of interest if I read out that lett;r.

"My dear Dr. Swaminathan,

It was a unique experience to listen
to your lecture entitled "Can we face a
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widespread drought again without food imports
?" on March 26, 1972. Compilation of the
available information, its analysis,
interpretation and presentation were such that it
was difficult for the people to find words to
express their appreciation.

It was nice to see that maize crop also
found its place in your analysis. It has been the
concern of the maize scientists to look into the
reasons of slow spread of HYV of maize. One
of the reasons may be found in Table 8. There
appears to be almost direct relationship
between the price of the grain and the extent of
coverage of area under high yielding varieties
of'a crop.

It may also be noted that despite the
differences in the prices of wheat and maize
the net increase in income per hectare under
HYV were similar for both the crops.
Obviously this is due to the fact that increase
in per hectare production of maize over the.
package period was more than double that of
wheat if we consider that the increase was
entirely due to HYV. Wheat is also a longer
duration crop than maize and is grown during a
season which is relatively free from clouds and
in which even maize crop gives higher yields
as pointed out in your paper. It is also well-
known that over 84 per cent of maize is grown
as a rain-fed crop while in wheat the area
under irrigation is very high. We have been
conducting some experiments under rain-fed
conditions since 1970. The results obtained
may be of interest to you and may find place
along with data on other crops reported in
Table 13.

We, the maize scientists, would very
much like to have your guidance in reorienting
our research programmes to give an added
impetus to the high yielding variety
programme with maize. I hope that we will
have such opportunity during the ensuing
Annual Workshop to be held in Delhi from
April 10 to 13.

With very best regards."

Therefore, so far as Dr. is concerned. Dr. Shah
had nothing against him. On the other hand, he
respected him as a great scientist and as one
who was of great assistance and help to him in
his work as a maize specialist in the Institute.



249 Discussion

Now, Mr. Misra also raised the question of
Dr. Rajat De and he tried to point out that a
person who was not qualified, was appointed
Professor. Now, Dr. Rajat De had done his M.
Sc. and Ph. D. both from the Faculty of
Agriculture with specialisation in some aspects
of production physiology. Dr. Rajendra Prasad
had done his Master's Degree in Soil Science
and Ph. D. in Agronomy. The science of
Agronomy is a broad-based science and an
Agronomist mi.?ht have specialised in any of
the various branches such as farm management,
soil and fertiliser, crop physiology, etc. Some of
the prominent internationally recognised
Agronomists in the country like Dr. Raheja, Dr.
Mirchandani, Dr. Anant Rao and Dr. Gautam
had done their Ph.D. work in fields such as crop
physiology, crop breeding, etc. as related
agronomy. So, it was not that any special
consideration was given to Dr. Rajat De. There
have been precedents before and agronomy is a
wide subject which includes many things sucli
as soil science, fertiliser, crop physiology, etc.
Therefore, 1 think there was nothing wrong in
the preference of Dr-De for appointment as
Profeosor. I think first ot all he got appointment
through the Public Service Commission as an
Agronomist and ever since lie had been doing
that work, and he was considered as such. Now,
in the letter left by Dr. Shah the names of some
scientists have been mentioned. Those scientists
have been requested to indicate the kind of
difficulties they are facing. Dr. Shah mentioned
that some of the scientists are facing diffi-
culties. So a letter has been addressed to all
those persons and one of the scientists has
replied and that reply has been received from
Dr. Bhardwaj, Agronomist and Principal
Investigator, All India Coordinated Wheat
Improvement Project. Dr. Bhardwaj has re-
quested that he may be given a higher post in
view of his contributions to wheat agronomy.
As far as the point made by Dr. Shah is
con-
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cerned, he has stated as follows :

"I would further like to point out that the
second part of the statement 'are struggling hard
against heavy onslaught— mentally as well as
administratively'— is not applicable to me. I
have always been bestowed with farms and
appreciations from you and T am really
thankful to you fdr that. Dr. De also has been
very kind to me and has provided all the
facilities I demanded. Therefore, I am dedicated
to research even now with the same drive and
energy as before."

He is one of the persons about whom Dr. Shah
mentioned that he had some grievances and so
a letter was written to him and this is what he
has said in reply to that letter. There are
others—Dr, Mabhapatra, Dr. Sadaphal, Dr.
Dastane, Dr. Pande. Letters have been writ-i ten
to them also and wo expert that we shall I get a
reply from them. And we will look into what
the difficulties are which have been mentioned
in this letter. I would only like to point out that
this is not the occasion when we should cast
any reflection either on individuals or on the
work done by the scientists ' for the simple
reason that the entire matter is going to the two
committees which will look into all these
affairs, and after that hon. Members will have
the opportunity of expressing their views, and
whatever suggestions are made will be taken
into consideration before we take a final
decision in changing our organisation so far as
the 1CAR and the IARI are concerned.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
thirtythree minutes past six of the
clock till eleven of the clock
on Friday, the 19th May, 1972.



